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HOUSE OF THE PEOPLE

Monday, Tth July, 1952

The House met at a Quarter Past Eight
of the Clock.

[Mr., DEPUTY SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

LIMESTONE
*1496. Sardar Hukam Singh: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is g fact that there is
a considerable quantity of limestone in
Kalka-Kasauli area (PEPSU) suitable
for cement manufacture; and

(b) if so, whether any use has been
made of this limestone?

The Parliamen to
the Minister of Egy&ﬂn??ﬂ%ah-
ral Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Information has been called for
from the PEPSU Government and
will be laid on the Table of the House
when received.

Sardar Hukam Singh: Is the Gov-
ernment aware that there is already
a cement factory working and, if so,
may I know whether it is working to
its full capacity?

Shri K. D. Malaviya: Government
are not aware of this.

Sardar Hukam Singh: In view of
the answer given to the question, do
Government propose to establish a new
cement factory when there are such
possibilities of limestone there?

Shri K. D. Malaviya: It is the State
Government’s job and we have asked
for information. If they propose to
have any more cement factories they
will let us know and we will lay the
information on the Table.

Huokam Singh: Have Gov-
ernment explored the possibility of
any other minerals in that area?
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Shri K. D. Malaviya: We have al-
ready stated what we have explored.

CoMMUNITY GROUP TENSION PROJECT

*1497. Sardar Hukam Bingh: Will
the Minister of Education be pleased to
state whether the report by the De-
partment of Anthropology in respect of
survey of community life wunder
UNESCO Group Tension Project has
been completed?

The Parliamentary Secretary to
the Minister of Education and Natu-
ral Resources and Scientific Research
(Shri E. D, Malaviya): A prelimi-
nary report has been received from
the Department of Anthropology.
The final report is under preparation.

Sardar Hukam Singh: May I know
whether the Government of India has
set up a separate Committee for such
research in this country ?

Shri K. D. Malaviya: Yes, Sir. In
1952 a Co-ordination Committee for
the study of tension under the Indian
National Commission was set up.
has revised the previous scheme of
research under various tensions and
has recommended about ten projects
for such research.

Sardar Hukam Singh: Can we have
a copy of those g{oposals placed on
the Table of the House?

Shri K. D, Malaviya: As soon as
the final report is ready, we shall
place the whole thing before the
House.

Shri Velayudhan: May I know whe-
ther the final report to which refe-
rence was made by the Minister, will
be prepared by another Committee to
be set up or by the old Committee?

K. D. Malaviya: We have no
intention of setting up any new Com-
mittee.

Shri Velayudhan: But the final re-
port will be prepared by which Com-
mittee?
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Shri K. D. Malaviya: The final re-
port will be prepared by the Minis-
try.

Sardar Hukam Singh: May I know
whether any particular parts ot the
country or special sections of the
society were made the subject of re-
search by that Committee?

Shri K. D. Malaviya: Yes, Sir. The
Indian National Commission appoint-
ed in 1952 Dr. B. C. Guha, Director,
Department of Anthropology for the
study of tension in tribal people and
the people of the plains. Also, some
time back Dr. Guha carried on stu-
dies on the tension among refugees in
the Eastern Bengal.

s Sk Sk, Tt
spec al udy an
what hh?e: ons?

Shri K, D. Malaviya: The study as
far as refugees from Easterm Ben-
gal were concerned, consisted of
two part: Those who depend on
Government for help and resettle-
ment and those who are attempting
to settle down by their initiative and
efforts. So far as these two groups
are concerned the preliminary report
brings out the athtude of refugees to-
wards Government policies and mea-
sures for refugee rehabilitation,

StatuTorY, ad hoc AND DEPARTMENTAL
CoMMITTEES

*1498. Shri S. N. Das: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the number and names of
statutory. ad hoc and departmental
committees or Boards set up in the
Ministry during 1951 and 1952, giving
their functions and the time for which
they were to function: and

(b) the number and names of such
committees or Boards, which were
functioning before 1951 and which sub-
mitted their reports during the years
1951 and 19527

The Parliamentary Secretary to
the Minister of Eduocation and Nato-
ral Resources and Scientific Research
(Shri K. D, Malaviya): (a) and (b).
Four statements giving the required
information are placed on the Table
of the House. [See Appendix VTI,
annexure No. 36.]

Shri S. N. Das: From statement II
it appears that a Committee was ap-
pointed to examine the question and
suggest concrete proposals for the
establishment of a Zine (Spelter) in-
dustry. May I know whether any
interim report has been submitted to
the Government?
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Shri K. D. Malaviya: I would re-
quire notice for that, but I may say
that as there is no definite time-table
laid down in the report we have just
now no information about it.

8hri 8. N. Das: May I know whe-
ther the National Committee in India
for Bird Preservation has submitted
any report of its work and aciivi.ies
to the Government ?

Bhri K. D. Malaviya: I will require
notice of that also.

Shri Velayndhan: May 1 know whe-
ther the statutory and departmental
committees will include the Standing
Advisory Committee also?

Shri K. D. Malaviya: No, Sir.

Shri Raghavaiah: May I know whe-
ther world famous scientists like Shri
C. V. Raman and Dr. Meghnad Saha
are inwited to be on this Committee?

Shri K. D. Malaviva: There are
various Committees appointed under
the Department and wherever neces-
sary eminent scientists are invited.

Shri 8. N, Das: In Statement II
against items 2 and 3 it is mentioned
that the Committees have submitted
their reports. May I know whether
the recommendations of the Com-
mittee have been approved by Gov-
ernment or action taken on them?

Shri K. D. Malaviya: The recom-
mendation on item No. 3 has been
considered by Government but no
final decision has been taken.

Shri Raghavaiah: May I know whe-
ther the Government pr to take
on the Committee wor]‘:i jous scien-
tists to look after the administration
of these boards, sub-committess, ete.?

Shri K. D. Malaviya: That is a sug-
gestmn Sir. But if the hon. Member

very keen on Government consi-
dermg it he may communicate it to
me and I shall consider it.

YouTh WELFARE

*1499. Shri §. C, Samania: Will the
Minister of Education be pleased to
state:

(a) what are the steps taken by

Government to promote the welfare of
the Youth in India; and

(b) what ruvle the United Nations

have played to help the Youth Welfare
in India?

tific Research
(Sh.r! K. b, Msh‘lb’l) (a) The Gov-
ernment of India are at present mak-
ing a preliminary survey of youth
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organisations in the Country and any
further action in the matter will be
taken in the light of the information
collected.

(b) The United Nations with the
co-operation of the Government of
India held a Youth Welfare Seminar
of South East Asiamn countries in
November, 1851, at Simla at whicn
various problems concerning the wel-
fare of the Youth were discussed.
‘The Seminar made a number of use-
ful recommendations which are under
consideration of the Government of
India. .

=t gHo #to WY : T § ATA-
g wofY ot ¥ v o g i Ao
¥ food gaF doad g @R 9 d
Y o &Y mtie ¥ wew faeeft & 9

st ®o WMo Wodm: daT F J
It Fg =9 faug & I=wwr 1 w@r
$ uF E @ & | ¥ & A% g S
IEAEE JTH g AT weer &
AWE @
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= § 5 §zo OF a1e G@Ew g
gaTEET Awew & Afgre @ e
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=t o Flo MIFAIG: TF TN
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Shri Velayndhan: Is there any par-
ticular purpose for which Govern-
ment are making these youth sur-
veys? How will they be useful?

Shri K. D. Malaviya: The purpose

is obvious—to promote the welfare of
the youth.

Shri Velayudhan: May 1 know
whether the Kandrala Youth Camp
has anything to do with this parti-
cular survey?

Shri K. D. Malaviya: No, Sir.

Shri Nambiar: May I know the
countries  which took part in the
South East Asian Youth Seminar,

at which Indian representatives also
were present ?

Shri E. D. Malaviya: There were
representatives from Burma, Ceylon,
Singapare, Indonesia, ete.

Shri Velayundhan: May I know up
to what age a person is considered a
“youth™ by the Government? Is
there any limit Aixed?

Shri K. D. Malaviya: No. There is
no age group or age limit.

Shri Velayudhan: Are old men in-
cluded?

Shri K. D. Malaviya:
men are young.

= T’ &t o wrwe - Ay frfre
eatfads ot o Fefeaw
deifades #t ag #t £ geqr Ww-
o F qa e 8, oK 9 Hear w
T F W Aeg & § A g ?

=Y Fo o AWER : Y AL

If the old

Mr. Deputy-Speaker: Although the
hon. Member Seth Govind Das, in
whose name gquestion No. 1500 stands,
is not here, I understand that the
hon. Minister desires to read out the
answer for the benefit of the House.

Shri S. S. More: Can that be done.
when the questioner is not present?

Mr. Deputy er: I can call upou
the hon. Minister to do so.

Shri A. C. Guha: In that case. will
supplementaries be allowed?

Mr. Deputy-Speaker: I shall allow
them.

The Minister of Commerce and In-
dostry (Shri T. T, Krishnamachari):
Before answering the question, I may
state that 1 made this special request
to the Chair as otherwise the question
will be treated as an unstarred one
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Mr. Deputy-Speaker: Where, in the
interests of elucidation, Government
itself wants to read out the answer
when the questioner is not present, it
may do so close of the ques-
tions. I have made this clear on a
prior occasion. We shall follow ihe
same rule today, and 1 shall call the
hon. Minister after the close of the
Question-hour. By following this
procedure, the time available to hon.
Members during Question-hour will
not be sacrificed and whatever time
is taken up after Q‘uestlm-hour will
be from the Government's time.

INCOME-TAX INVESTIGATION
SION

*1501. Shri A. C. Guha: Will the
Minister of Finance be pleased to state:

(a) the total number of cases so far
disposed of by the Inoome Tax Investi-
gation Co » and

(b) what are the amounts involved
in the 10 big cases?

The Minister of State for Finance
(Bhri Tyagi): (a) The number of
cases disposed of by the Commission
upto 30-6-52 is T79.

(b) In round figures, the
amounts of concealed income in
groups of cases so far disposed of by

Commission are Rs. 4’58 crores,
323 crores, 309 crores, 1'66 crores,
151 crores, 134 crores, 1-20 crores,
93 lakhs, 90 lakhs and 82 lakhs.

Shri A. C. Gnha: May I know the
total number?

Shri Tyagi: The total of these can
be calculated.

Shri A. C. Guba: May I know the
total number of cases referred to the
Commission?

Shri Tyagi: 1,555.

Shri A. C. Gubha: How much tax
bas the Treasury secured as a result
of the disclosures?

Shri Tyagi: Out of these 1555 cases,
779 have been disposed of so far. The
concealed income covered by these
cases is Rs. 3712 crores and the
demand of incone-tax raised is
Rs. 19761 crores.

" Shri Raghavalah: May I know the
punishment awarded in these cases?
I want the details.

Shri Tyagl: The law pertaining to
this investigation did not authorise the
Commission to award any punishment
except impose penalties in cases where
the assessees did not  disclose
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voluntarily, and the only punishment
according to the Act was the levying
of taxes and penalty aod these Rs.
1961 crores may be deemed as the
punishment.

Shri M. 8. Gurupadaswamy: What is
the total amount of expenditure om
the investigation so far?

Shri Tyagl: Rs. 32-34 lakhs,

Shri Achuthan: Which State has tne
privilege of having the largest number
of concealed income cases?

Shri Tyagi: I have not got thgse
figures ready here, but if he is anxious
1 can give him the details.

Bhri A, C. Guha: Is any fresh case
being placed before the Commission?

_Shri 'I‘n;l: No, Sir. The Act pro-
ttl;bii,is sendmg of any moré cases
e

Shri Eehpm: Was there any
penalty over and above the amount
of tax these people had to psy?

Shri Tyagi: This includes penalty.

Shri Eelappan: How much. was to-
wards penalty and how much towards
actual income tax?

Shri Tyagi: I have not got the
break-up just now. I want notice.

Shri A. C. Guha: When is the Com~
m:l.sslgn expected to complete all these
cases

Shri Tyagi: It is very difficult to say
that. Cases still pending are 776 and
those disposed of 779. The Com-
mission has therefore gone half the
way The enquiries in the 776 cases

separately and the
wi.l.l not take as much time as wni
taken in the previous cases.

Shri K, K. Basu: May I know whe-
ther all these were cases of voluntary
disclosure?

Shri Tyagi: No. During the course
of investigation, sometimes assessees
came forward only with certain disclo-
sures which were accepted, but over
and above those disclosures there were
other incomes found out. So, iwo
types of assessments were made and
at two different rates. For sums
voluntarily disclosed we charged at
66§ per cent. and for others the usual
rate was charged. Amounts not dis-
closed voluntarily were found out as
a result of investigation.

Shri Bogawat: May I know the
total number of cases in Bombay?

Shri Tyagi: I have not got the
break-up here.

Deshmukh: May I know
who deals with the cases where there
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fs partial disclosure and partial con-
cea.l.ment—h it the Government or the
Commission?

Shri Tyagi: The Commission deals
with all the cases referred to it. Go-
vernment does not dabble in them. All
dizcisions are taken by the Commis-
sion,

Shri A. C. Guha: In view of the fact
that no fresh cases can be referred to
the Commission, how do Government
propose to deal with new cases of con-
cealed income that may come to
light?

Shri Tyagl: About twenty thousand
cases have already come under the
scheme of voluntary disclosures. If
there are any other cases found out of
assessees who have not taken advan-
tage of the drive of voluntary disclo-
sures. they will be dealt with accord-
ing to law.

Shri K. K. Basu: Have Government
investigated whether the concealed in-
come was derived from normal profit
or from black-market profit?

Shri Tyagi: It includes both types
of profits—I believe most of it must
have been from black-market.

RELEASE To WORLD BANK

*1502. Pandit C. N. Malviva: Will the
Minister of Finance be pleased to state:

(a) whether our Government knows
that Canada has released £14,642,000
to the World Bank to be lent to Mem-
ber Nations;

(b) whether any offer has been made
by the Canadian Authorities to our
Government;

(c) whether our Government has
made any request to obtain further
loans out of the above-mentioned
amount; and

(d) if the answers to parts (a) and
(b) above be in the affirmative what
is dt_hn; amount proposed to be lent to
ndia

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir. The Gov-
emment of Canada has rcleased Cana-

$ 41 million from its eapital
subscription to the International

Bank for Reconstruction and Develop-
ment, for use in the Bank’s lending
operations to its member countries.

_(b) to (d). As the amount is at the
disposal of the International Bank as
part of its general lending resources.
the questions of Candian vernment
making an offer to us or our mal:ing
a request for allocatign' do not arise

7 JULY 1852
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Dr. P, B, Deshmukh: 1s it a fact,
Sir, that the Canadian Government
having made this amount available
bas increased our chances of getting
some loan from the World Bank?

Shri C. D. Deshmukh: I do not think
the Canadian Government's offer in-
fluences that. But if as part of our
loan we have to make purchases in
Canadian dollars, this particular
amount will be available to the Inter-
national Bank for lending to us, sub-
ject to the general ceiling which they
might determine.

Shri Raghavaiah: What is the rate
of interest that we have 1o pay for
these loans received by us and what is
the total amount that we have to pay?

Shri C. D. Deshmukh: Reference to

previous p s will reveal

all this information to the hon. mem-

ber. This particular thing is not a

loan at all. Rates of interest ‘vary
with the terms.

RESERVATION OF VACANCIES AT THE
NaTiONAL DEFENCE ACADEMY

*1504. Dr. Ram Snbhag Singh: Will
tttaetMinister of Defence be pleased to
state:

(a) whether it is a fact that re-
servation has been made in the annual
officers’ vacancies at the National
Defence Academy for serving soldiers;

(b) if so, the percentage of the
annual vacancies reserved; and

(c) the prescribed age-limit for fAlling
those vacancies?

The Minister of Commerce and In-
l.‘;llgh"!; (Shri T. T. Krishnamachari):
a) Yes.

(b) Ten per cent.

(c) 21-25 years.

Dr. Ram Subhag Singh: May I
know, Sir, the qualifications *hat have
been laid down for admitting service
personnel into the National Defence
Academy?

Shri T. T. Krishnamachari: Notice,
sh- Fs

Dr. Ram Subhag Singh: May I
know whether any facilities are
given to territorial army personnel
for admission into the Academy?

Shri T, T. Krishnamachari: Wiihin
the reservation that is made available
for service personnel of ten per cent,
2} per cent, is reserved for territorial
army personnel.

Dr. P. S. Deshmukh: Are ‘these ten
per cent vacancies filled by competi-
?hv%;!xminnhon, it not by what me-

0
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Shri T. T. Krishnamaghari: Notice.

Shri Nambiar: May I know, Sir,
whether there is any distinction bet-
ween martial and non-martial races,
in the matter of recruitment to the
Academy?

Shri T. T. Krishnamachari: I do not
think any such distinction exists.

LimMe-sToNE IN GArRo Hiiis

*1505. Jonab Amjad Ali: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether Garo Hills in Assam
abound in large quantity of lime-stone;

(b) what steps, if any, have been
taken to tap these resources; and

(c) what is the means of transport
proposed to be provided to take out
these resources out of the interior of
Garo Hills?

The Parliamentary Secretary to
the Minister of Education and Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes, Sir,

(b) The State Government report
that two mining leases for working
lime-stone and other minerals in cer-
tain areas of the Garo Hills have been
granted to two Indian companies
namely the Associated Cement Com-
games Limited and the Assam Mining

orporation Limited.

(c) The transport could be provided
by the construction of a railway line
connecting the areas in the Garo Hills
where lime-stone deposits are found,
with the principal high-way system in
Assam.

Jonab Amjad Ali: Dces 'cther mine-
rals’ include coal also?

Shri K, D. Malaviya: I think coal
is not included in this—I am not sure.
Shri H. N. Mukerjee: Has there

been any serious prospecting at all in
that area?

Shri K, D. Malaviya: There has
been some prospecting as I said.

Shri H. N. Mukerjee: If there has
been serious prospecting. why is not
the hon. Minister in such possession

of facts as to give us a summary
idea?

Mr. Deputy-Speaker: The gquestion
refers to lime-stone in particular.

Jomab Amjad AH: His answer refers
to other minerals also. He must' be
in a pesition to give us the names of
other minerals.

. Deputy-Speaker: Let us mnot
enter into an argument over this.
Jomab Amjad Ali: There .s ne ques
tion of argument. He should be able
0 give us the information.
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‘rlr Deputy-Speaker: Order, order.
The hon. Minister is not in a position
to give that information. It mwust be
left to the Chair to decide whether the
Minister should be called upon to give
the information or mnot.

PusLIC SCHOOLS

*1508. Shri Krishna Chandra: Wil
the Minister of Education be pleased to
state the number and names of Public
Schools to which Government of India
gives grants-in-aid?

The Parliamentary Secretary to
the Minister of Education and Natural
Resources an Scientific Research
(Shri K. D. Malaviya): Nil

Shri Velayudhan: May I know whe-
ther Government have organised the
King George's School on public schuel
basis now?

Shri K. D. Malaviya: No, Sir.

Dr. P. 8. Deshmukh: Are the two
schools, the one at Lovedale and
the other in the Himalayan Hills,
Government institutions?

Shri K. D. Malaviya: Yes.

Shri Velayudhan: Are the public
schools at Ootacamund, Ajmer o~nd
Bangalore run by Government?

Shri- K. D. Malaviya: I have #lready
said that all these public schools are
not run by Government.

Shri Krishna Chandra: May I know
whether any of these public schools

are entirely maintained by Govern-
ment?

Shri K. D. Malaviya: No, Sir.

Shri N. M. Lingam: [s there any
proposal to reorganise the administra-
tion of the public school at Lovedale?

Shri K. D. Malaviya: Except the
schools at Lovedale and Sonavar the
other institutions are not managed by
Government.

Mr. Deputy-Speaker: The qguestion
was whether there is any proposal
pending before Government for the
reorganisation of the administration
of the public school at Lovedale?

Shri K. D. Malaviya: There is no
such proposal.

Shri Velayudhan: Is the Minister
aware that applications for jubs in
these schools are invited by Govern-
ment?

Shri K. D, Malaviya: So far as these
schools are concerned, Government
‘&ave' nothing to do with the ¢pplica-

ons.

Shri Raghavaish: May I know the
nature of training given to students
in these schools?
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Mr. Deputy-Speaker: Does the hon.
Member want the syllabus to be read
out here?

NaTioNAL MUSEUM

*1509. Shri Krishna Chandsra: Will
the Minister of Education be pleased to
state:

(a) if any detailed scheme for the
establishment of a National Museum
at New Delhi has been formulated;

(b) if so, will the Government be
pleased to lay a copy of the said
scheme on the Table of the House; and

(c} how much money has been spent
e implementation of the scheme up
to March 31, 19527

The Parliamentary Secretary
the M.mister of Education and Nal.ural
and Scientific Research
(Shri K. D. Malaviya): (a) Yes.

(b} A copy of the approved Scheme
is placed on the Table of the House.
[See Appendix VII, annexure No. 37].

(c) Rs. 8.40,972.
Shri Krishna Chandra: May I know

whether the first sta.ge of the scheme
has been completed?

Shri K, D. Malaviya: It has not yet
been completed.

Shri H. N. Mukerjee: May 1 know
whether the National Museum will be
situated in an area in New Delhi
which is frequented by live human
beings?

Mr. Deputy-Speaker: Cannot these
auestions be put without that sarcasm
and irony? The question can be put
straight for eliciting a straight reply.
I do not want either side to indulge in
such kind of sarcasm and irony.

Shri Krishna Chandra: May I know
whether the construction of the hbuild-
ing for the National Museum has
started?

Shri E. D. Malaviya: No, Sir.

Shri N. P. Damodaran: May I know
in which part of the city of New
Delhi the National Museum is going to
be situated?

Shri K. D, Malaviya: Jaipur House
has been requlsttloned for housing the
National Museum.

Shri Velayudhan: May I know whe-
ther the statues of ex-Viceroys will
be placed in the Natlonal Museum?
Shri K. I». Malaviya: No, Sir.

. Shri Krishma Chandra: May I know
whether the nucleus Museum at
Rashtrapati Bhavan will be keot open
to the general public?
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Shri K. D. Malaviya: Yes. Sir.

LoaN TO AGRICULTURISTS

*1510. Shri R. N. Singh: Will the
Minister of Finance be pleased to state:

(a) whether any investigation is
being made regarding the agencies
that give loan to the agriculturist; and

(b) if so, by what time it is expected
tu be completed?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir. A rural
credit survey on dll-India basis is
being conducted under the auspices
of the Reserve Bank of India. The
rural credit agency is one of the items
to be covered by that survey.
Grow More Food Enquiry Committee
appointed by the Ministry of Food
and Agriculture has also gone into
this question.

(b) On present expectations. the
report on the Reserve Bank's survey
would be completed by the end of
October, 1952. The Grow More Food
Enquiry Committee has already sub-
mitted its report.

st Ao g fag: wT #
SHaFa g f6sar w3m T st
el & 2

siteto ¥to Jorper: TW FT aES
¥ e & firs
F‘lgmg &Jn?s&:eﬂmt:lklhuf Dwu;ldatu:g e

amount so far advanced by the Re-

serve Bank for purposes of agricultu-
ral credit?

Shri C.-D. Deshmukh: If the hon.
Member means amounts advanced to
State co-operative banks, the armount
sanctioned for 1951-52 is Rs. 12 crores
and odd and the amount drawn is
Rs. 10.39 crores, the interest being
two per cent. below the bank rate.

Dr. P. S. Deshmukh: What is the
exact rate which the Reserve Bank
charges and what is the rate at which
it is available to the agriculturists?

Shri C. D, Deshmukh: The first part
of the question has already been an-
swered. It is two per cent. below the
bank rate.

Mr, Deputy-Speaker: He wants to
know the bank rate.

Shri C. D. Deshmukh:
knows it, Sir.

Dr. P. S. Deshmukh: What is the
answer to the second part

Shri C. D. Deshmukh: I am pro-
ceeding to answer the other part of the
questlon. Usually these co-operative

I think he
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banks add their own charges which
amount to about one and a per cent.
So, as it passes down from the Pro-
vincial co-operative bank to the dis-
trict bank and from the district bank
to the primary societies, one and a half
per cent. or two ?er cent. is added. So
I imagine the cultivators get it at six
or six and a half per cent.

Shri A. C. Guha: May I know if any
amount has been advanced to schedul-
ed banks for agricultural loan?

Shri C. D. Deshmukh: I want nctice
of the question.

Shri B. 8. Murthy: May I know
how much money has been given to
the agriculturists in Madras under this
scheme?

Shri C. D. Deshmukh: I want nctice.

Shri Raghavaiah: May I know
whether this scheme in any way hel
in lessening at least a fraction of
ever-increasing agrarian indebtedness
of the Indian agriculturists?

Mr. Deputy-Speaker: The hon.
Member is making a speech.

Shri K. K. Basu: May 1 know
whether the Reserve Bank of India has
got any machinery to check up how
the loans are utilised and to what
classes of persons they are generally
given?

Shri C. D. Deshmukh: They sre not
advanced to the cultivators direct.
There are many intermediaries.

Shri K. K Basu: The Reserve Bank
can check up the work of the schedul-
ed banks. May I know whether there
is a similar provision for the Reserve
Bank to see how these loans are uti-
lized?

Shri C. D. Deshmukh: Even the
supervision over scheduled banks does
not imply checking up the individual
loans advanced by the scheduled
banks. The question does not arise
in regard to co-operative banks.

Shri Raghavaiah: May 1 know
whether this scheme of giving agricul-
tural loans affords any relief to the

~agriculturists in their indebtedness?

Shri C. D. Deshmukh: These loans
are not advanced for the relief of
agricultural indebtedness but for agri-
cultural operations.

Shri B. S. Murthy: Is the hon. Minis-
ter aware that there is inordinate delay
in disbursing these loans?

Mr. Deputy-Speaker: By the co-
gg;ralwe qmeties to individual opera-

- Shri B. S. Marthy: Yes, so much so
" that the money given is not being
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utilized for the purpose for which it is
advanced.

Shri C. D. Deshmukh: It is possible,
and if there is such a delay on any
appreciable scale, I am sure attention
would be drawn to it in the forthcoming
survey.

Shri B, S, Murthy: Will he kindly
hold an enquiry into this matter?

Mr. Deputy-Speaker: There is a
survey going on.

Shri Nambiar: May I know whether
specific cases of such inordinate delay
in disbursing the amounts have been

received from Tamilnad, especially
from Tanjore district?
Shri C. D. Deshmukh: Individual

cases are not likely to reach the Re-
serve Bank, As I have said, the unly
way of finding out if there is any such
delay is through surveys such as the
one that is being conducted.

Mr. Deputy-Speaker: The survey is
not yet completed.

Shri P. T. Chacko: May I know
whether Government have conducted
any investigation into the transactions
which have taken place regarding the
giving of loans to agriculturists by
certain credit banks and land mort-
gage banks in certain States?

Shri C. D. Deshmukh: [ do not quite
know the import of the question, but
I will give some information about the
scope of the survey., and that is: To
study rural indebtedness, the normal
credit requirements of both economic
and non-economic classes of farmers
a fortiori the part that the various
credit agencies are playing in the
rural areas. the pattern of savings or
deficits in the agricultural economy,
and the various aspects of capital
formation, in rural areas.

Shri A, C. Guha: May I know if
land mortgage banks or any othen
agencies, except co-operative banks
and scheduled banks, are entitled to get
any accommodation from the Reserve
Bank in respect of agricultural loan?

Mr. Deputy-Speaker: Land mortgage
banks also come under the Co-operative
Societies Act.

Shri A, C. Guha: No. Sir.

Shri C. D. Deshmukh: These are not
intended to be utilized for the opera-
tion of land mortgage banks. Till re-
cently the Reserve Bank’s accommoda-
tion to the co-operative movement was
confined only to.short-term advances.
But recently the Reserve Bank has
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been regularly subscribing to the de-
bentures of land mortgage banks and
thereby making finance available to
them.

Dr, P. 8. Deshmukh: May I know the
names of the persons engaged in this
investigation?

Shri C. D. Deshmukh: This is being
conducted under the chairmanship of
Mr, A. bDy Gorwﬁanand he LW
serve Bank's Executive Director Mr.
Venkatappayya, and the Reserve Bank's
Economijc Adviser.

Jammu anp KaseMar MILITia

*1512. Shri U. M. Trivedi: Will the
Minister of Defence be pleased to state:

(a) what are the functions of the
Jammu and Kashmir Militia; and

(b) was this force ever posted for

duty on the border of the cease-fire
line in Kashmir?

Minister of Commerce and
lndustry (Shri T. T. Krishnamachari):
(a) The Jammu and Kashmir militia
are at present employed on Internal
Defence, Border Protection and
Protection of Communications,

(b) Yes.

Shri U. M. Trivedi: May I know the
method of recruitment to this militia?

Mr. Deputy-Speaker: The hon. Mem-
ber has only asked for the functions;
he could have added one more sub-
clause, ‘What are the methods of
recruitment’ etc.

Shri T. T, Erishnamachari: I have

no information.

Mr. Deputy-Speaker: Hon. Members
need not reserve many things for sup-
plementaries when they can add one
more sub-clause.

Mr. U. M. Trivedi: May [ know whe-
ther there was any desertion from this
militia?

Mr. Deputy-Speaker: That also
does not arise.

Shri Velayudhan: May I know whe-
ther this Jammu and Kashmir Militia
is part and parcel of our Indian Army
stationed there?

Shri T. T. Krishnamachari:  Appa-
rently it works in co-operation with
the Indi.an Ax'my

Jonab Amjad Ali: May I know the
relation that this militia bears to the
ﬁ?fvd’“‘ army of Jammu and Kash-
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Shri T. T. Krishnamachari: Notice:

Shri M. 8. Gurupadaswamy: Ac-
cording to the Constitution of India.
Defence is a central subject and it
has been transferred to the Govern- .
ment. How can the Kashmir Govern-
ment maintain an independent mili-
tia? Is it not against the Consti-
tution? ’

The Prime Minister and Minister of
External (Shri Jawaharlal
Nehru): The Kashmir militia is
essentially a police force. It is an
armed police force to which we lrave
lent some military officers for train-
ing. Sometimes they have been used
for protecting lines of communications:
not for any ‘other purpose. Our
officers are there and in that sense it
is connectéd. Otherwise, it is an en-
tirely separate force; not -a rcgular
army; it has nothing to do with the
army as such.

Shri B. 8. Murthy: How many times
has this militia been called into action,
to help the Government in quelling
civil disturbances?

Shri Jawaharlal Nehru: I really do
not understand what the hon. Mem-
ber means by saying, called into action,
Action must be., I suppose, some kind
of big scale action. It does not refer
to any individual action. I do not
understand what he means by action,

Shri B. S. Murthy: I mean, whether
this militia has been called into
action by the Government of Kashmir
1n order to help them in quelling any
civil disturbances.

Shri T. T. Erishnamachari: The
answer itself says, “employed on in-
ternal defence. border protection and
protection of communications”. That
is the work thrat it does.

Shri V. G. Deshpande: That means,
it is connected with defence. I want...

Mr. Deputy-Speaker: Order, order,
Let there be no discussion about this
matter.

Shri V. G. Deshpande: I wagt infor-
mation............

Shri J-wnlulrlll Nehru: This is es
sentially a police force used wher-
ever any necessity arises. Not the
normal police functions; it is an armed
police which is used specially, may
be for internal purposes, may be for
external purposes. in the sense of
infiltration. etc. It is not a part of
the army in any sense of the word.
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Shri V. G. 1 Why is it Shri P, T. Chacko;
called a militia? In any part of s e Aol

India, is the police force called mili-
tia?

Mr. Deputy-Speaker: Are we enter-
ing into a discussion?

Shri V. G Deshpande
to know..

Mr. Deputy-Speaker: Order, order.

Shri V. G. Deshpande: Another
question is this. Has this militia any-
thing to do with the Natlonal Con-
ference?

I just want

Shri Fawaharlal Nehru: It is a State
organisation. The National Conferen-
ce is connected with the State: not
in any constitutional way. The State
Government derives sanction from
popular organisations. Otherwise it
has nothing to do with the National
Conference,

Shri V. G. Deshpande; We want a
categorical declaration from the Gov-

Mr. Deputy-Speaker: Order, order,

Shri S. 8. More: Is there any State
enactment under which this so-called
police force is working and has come
into existence?

.Sll.l.'l. T. T, KErishnamachari: Notice,

Shri B. 8. Murthy: Has this Militia
started as a volunteer corps attached
to the National Conference and then
been converted into a militia under
the State Government?

Shri Jawaharlal Nehru: Naturally,
I may answer these questions. Per-
haps I know a little more about them
than my hon. friend overthere. In
fact, one or two of his replies have
startled me. The militia—of ccurse, I
am speaking from memory; I have
not got the papers with me; I do not
know it may not be quite correct in
some small particulars—was started
some time after the raids in October
1947. It was started undoubtedly by
the Govérnment; but it was helped
by thre National Conference in re-
cruiting and things of that kind. The
National Conference was the only or-
ganisation that was facing the raiders
for a few days before any Indian force
went there. Later it was started and
it became an official organ. The
National Conference only came into
the picture in the sense that unoffi-
clally it helped it: not

meets the expenses: whether the State
of Jammu and Kashmir or the Go-
vernment of India?

Bhri Jawaharlal Nehru:
said, a State organisation and the
State meets the expenses. But,'in
view of certain circumstances, the
Government of India has paid cer-
tain surplus over, I think, 60 lakhs.

Shri M. §. Gurupadaswamy: If it is
‘not ‘4’ militin, bt ohly a pélice fotce,
why has this question been allowed?

Mr. Deputy-Speaker: Order, order.
The hon. Member ought not to ques-
tion the discretion of the Chair in
allowing questions.

It is, as I

Shri Jawaharlal Nehru: It is a ili-
tia. I do not know what the hon.
Member means. Nobody said it
is mot a militia. It is not an
ordinary police force. It is a militia
whose duties are chiefly those of
policing or guarding the lines of com-
munications, etc. and which can be
used on emergency for other pur-
poses.

Shri Achuthan: What is the numeri-
cal strength of the militia?

Shri Jawaharlal Nehru: About 6,000
or 6,500.

Jonab Amjad Ali: Will the hon.

rime Minister be able to answer the
question, what relation it bears to the
standing army of Jammu and Kash-
mir?

Shri Jawaharlal Nehrn: The stand-
ing army of Jammu and Kashmir
State has been, for operational and
other purposes, incorporated complete-
1y with the Indian army. It is a part
of thre Indian army, although to some
extent, in some small administrative
matters, it may be separate, In fact,
the Jammu-* and Kashmir militia has

Jnot been so incorporated. It is an
entirely separate thing dealt with by
the State, but helped by officers of the
Indian army, and although the finan-
ces come also from the State, to some
extent, as I said. a little money, in
excess, hhas been given h:r our Govern-
ment.

Shri B. S. Murthy: Are non-Kash-
miris recruited in this militia?

~ Shri Jawaharlal Nehru: Normally
not, I suppose. The local people are
recruited for local purposes. I do not
know if there is any question of bar.
It is an entirely local thing.
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Shri V. G. Deshpande: Are the
officers of this army Members of the
National Conference?

Shri Jawaharlal Nehru: 1 cannot
say; I hope, so.

Shri N. C. Chatterjee: In view of the
fact that our Government has spent
50 or 60 lakhs, have we any say in
the formation of the militia or con-
trol of its operations.

Shri Jawaharlal Nehru: Our second-
ed otficers are there. 1 do not know
what other control the hon, Member
is thinking of. It is our officers who
supervise and train them,

Shri Nambiar: In view of the un-
settled situation in Kashmir, may I
know whether the Government are
proposing to strengthen this national
militia?

Shri Jawaharlal Nehru: That is a
matter for the Jammu and Kashmir
Government: not for us to determine.

Shri U. M. Trivedi: May I know,
Sir, who deals with the deserters of
this militia?

Shri Jawaharlal Nehru: The per-
sons who catch them.

-— AID To UNIVERSITIES FUND

*1513. Shri S. N. Das: Will the Minis-
ter of Education be pleased to state:

(a) whether the Governing Body of
the Aid to Universities Fund recently
established has been constituted and is
functioning;

(b) if so, what is the total amount
that has been contributed by the
Central Government?

(Shn K. D, Malaviya): (a) It has not
been considered necessary to consti-
tute a Governing Body at present. If
at a later date the need fer a Govern-
ing Body arises, this matter will be
given due consideration.

{b) The Government of India have
not contributed any amount to the
Fund which is intended to be made up
of only woluntary contributions and
donations from associations and indi-
viduals,

Shri S. N, Das: The Resolution under
which the University Fund was to
be constituted stated that the Govern-
ing Body would be constituted soon.
May I know, Sir, the msons that led
Government to postpone tha

Shri K. D. Malaviya: Government
do not consider, as I have said, that
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there is any need for a Governing
Body to be set up just now.

Shri 8. N, Das: May I know, Sir,
whether the fund was created by any
Resolution or by order of the Govern-
ment?

Shri K. D. Malaviya: Government
had nothing to do with the resolution,
or the passing of the resolution.

Shri T. N. Simgh: May I know, Sir,
whether the grants that are made out of
this amount are made in an ad hoec
manner, or are they paid for some
specific purpose?

Shri K. D. Malaviya: This Fund is
managed by the Chairman of the
Fund Committee, and the Minister for
Education is the Chairman of the
Fund Committee,

Dr, P. S. Deshmukh: Has all the
amount that was promised by an hon.
Member of this House amounting to
a lakh of rupees been received by
Government?

Shri K. D. Malaviya: No, Sir, it is
being recelved.

Shri §. N, Das: May I know the
scope of the Fund—whether it would
cover all the Universities or some of
the Universities?

Shri K. D. Malaviya:

versities,

Dr. P, S. Deshmokh: What is the
total so far collected for this fund?

Shri K. D. Malaviya: I have not got
the figure, Sir. but some individuals
have donated to it. and instalments
are arriving.

Dr. P. S. Deshmukh: Is it not a fact
that not more than Rs. 10,000/- have
so far been collected?

Mr. Deputy-Speaker: The hon.
Member is giving information,

Shri K, D. Malaviya: We have not
been able to collect any large sum
for this fund.

Shri B. S. Murthy: May I know, Sir,
what steps have been taken or are
being taken by Government in order
to encourage voluntary contributions?

Shri K, D. Malaviya: The attempt
has only begun and amoynts are
gradually coming.

Shri K. K. Basu: In view of the
fact that there is a large volume of
concealed sl'.‘lcme. did Government
make any appeal to those persons to
contribute to this fund?

Shri K. D. Maiaviya: No, Sir

All the Uni-
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INDIAN Navy

*1516. Shri C. R. Narasimhan: Will
ﬁt{;;.temmister of Defence be pleased to

(a) whether there is a sub-marine
flotilla attached to the Indian Narvy;

(b) how long will it take to
train the personnel required to man a
small sub-marine flotilla; and

(c) what will be the cost for the
same?

The Minister of Defence (Shri Gopa-
laswami): (a) No.

(b) and (c). As no facilities exist
in India to train personnel for sub-
marines, all such training will have
to be carried out abroad. It is re-
gretted, therefore, that it cannot be
indicated at present as to how long
such training would take or what the
<ost will be.

ARMY PENSION AND GRATUITY RULES

*1517. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to state:

(a) whether the Pension and
Gratuity Rules for the Armed Forces
which were stated to have been under
revision have been published; and

(b) if not, what are the reasons for
the delay?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). The report of the Inter-
Departmental Committee, which was
set up to review the pensionary rules
for personnel of the Armed Forces,
is still under examination by Govern-
ment. The recommendations of the
Committee were not unanimous. The
pensionary rules are numerous and
complex and their revision involves
considerable financial implications.
It has not yet been found possible to
complete thre detailed examination of
te Committee’s recommendations and
to reach final conclusions on wvarious
aspects of the revision of the present
pension code.

Shri H. N. Mukerjee: Is Govern-
ment aware that there is considerable
dissatisfaction in the ranks of the
armed forces on account of the non-
completion of these rules?

Shri T. T. Krishuamachari: The Go-
vernment is not in a position to say
thrat they realise there is dissatisfac-
tion. There might be grievances of
which the Government is fully aware.

Shri H. N. Muokerjee: Is is under
the contemplation of Government to
ite the completion of these rules?
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Shri T, T. Krishnamachari: That is
the idea, Sir.

Shri B. 8. Murthy: In view of the
divergence of opinion in the recom-
mendations of the Committee, may I
know, Sir. what the Government pre-
poses to do?

Shri T. T. Erishnamachari: To syn-
thesise the differences to see if we
cannot arrive at a solution acceptable
generally

Shri: Nambiar: May I know whether
the military personnel have got any
channel of representation en masse,
or individually or collectively, against
this delay?

Shri T. T. Krishnamachari: If the
first question is whether the military
personnel are represented actually
they have been represented. The
three services are represented. and
they have made their representations.
But if it is a question of their agita-
ting for an early decision. I should
say no.

Hmvor

*1518. Shri Muniswamy: Will the
ntdiz;’ister of Education be pleased to
state:

(a) the total amount of money spent
during the years 1951-52 for the popu-
larisation of Hindi in the Madras State;
and

(b) how many scholarships are given
for students who are studyine Hindi
for oriental diplomas?

The Parliamentary Secretary to
the Minister of Education and Natu-
ral Resources and Sclentific Research
(Shri K. D, Malaviya): (a) and (b).
The Central Government did not
spend any money for the purpose in
1951-52,

Shri Muniswamy: May I know
whether Government contemplate
spending any money during this year?

Mr. Deputy-Speaker: It is provided
for. The hon. Member may look into
the budget.

Shri K. D. Malaviya: Under the
general scheme of propagation of
Hindi, it is quite possible that we may
spend money.

Mr. Deputy-Speaker: There is a rule
that has to be observed by hon. Mem-
Some of them are new. What-
ever information is available in the
budget papers and other books avail-
able in the library. those questions
glould not be put on the floor of the
ouse. .
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Shri Velayndhan: What are the
steps that the Government cf India
are taking for the popularisation of
Hindi?

Shri K. D, Malaviya: The Govern-
ment of India have patronised com-
mittees like the Hindustani Prachar
Sablra. They are helping the Hindu-
stani Prachar Sabha and the Hind:i
Sahitya Sammelan, There are other
bodies which are also helped by the
Government of India.

Shri Velayudhan: May I know whe-
ther there was any proposal to make
Hindi compulsory in the primary and
secondary schools?

. Shri K, D. Malaviya: In some States
it is compulsory.

Shri Veeraswamy: May I know whe-
ther the hon. Minister for Education
knows that the Dravidian Federation
has been carrying on a great anti-
Hindi agitation in Madras State and
the people are bitterly opposed to
Hindi being imposed on their children?

Shri K. D. Malaviya: There are
some quarters where some agitation
is being organised, but Government is
not aware of any big magnitude of
such agitation.

EKumari Annie Mascarene: May I
know whether any amount is being
spent on the Dakshina Bharat Hindi

achar Sabha?

Shri K. D, Malaviya: I will require
notice for that.

Mr. Deputy-Speaker: Question-hour

is over,
et afafy

*4eoo. s MrT Tw: (F) ™
woft 7g Farea & 3T w0 fF
g afafaw & 9w 5 F
fod fgwa & o o afafa &
sfufram &1 goifims =3 & foir
To fawrfe & § ?

(@) afe ¥ & @ = W=
Ffafmw & waifas w3 & fod @
fadas w0 % # @ s ?

() af 7, o fw Froof & 7

(v) @g wfede #a Sfew fear
T 9T #IX T 99 § A s@entT
feooft < ot 7
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes.

(b) Yes.
(c) Does not arise,

(d) The report was made in two
parts. Part I was completed on Tth
April 1951; it was accompanied by
two minutes of dissent and was placed
on the Table of the House on 4th Sep-
tember 1951, The second part was
signed on 15th November 1951; a copy
is placed on the Table of tlre House,
[Copy placed in the Library. See No.
IV V. 2.(34).]

Several Hon. Members rose.

Mr. Deputv-Speaker: This is a state-
ment. and therefore no questions are
allowed.

WRITTEN ANSWERS TO QUESTIONS
TFET FT AT
*tyod. @5 W TW: (F)
T oTAEn ARl AT ® T AAST
I T a% AfeE ATl S ger

TS BT FU FG 7

(&) fre® os a¥ & faedt o
A &t g ?

() =z afuqda gl 71 feaar
T T ST §, #R 9 & R
forar s g § 7

(w) #arem ® feog & feaar
HTET I5MT q¥aT & 7

() mafrafeai § @@ 7 &
frast qaTEal & W ATfeRl #1 fE
fFrod I @e?

(%) a1 a@TC A A 9w ;g
fe sfwda Tl w1 @afed 99-
I § @ & Wt afg «iw A g, ar
5 !

The Minister of Defence (Shri Gopa-
laswami): (a) On 30-4-1952 the number
of buildings held under requisition
was 112.

(b) During the year ending

30-4-1952, 42  buildings were de-re-
guisitioned.
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(c) A sum of Rs. 6,70,158/- per
annum is payable as rent for the re-
quisitioned buildings.

(d) Information is being collected
gi.nd will be laid on the Table of the
ouse.

(e) Sub-letting of these buildings is
not allowed,

(f) So far as is known, all buildings
requisitioned are occupied for autiro-
rised purposes and by  authorised
individuals. There is no simultaneous
check of all requisitioned buildings
throughout the country, but the local
military authorities are required to
keep a constant check to ensure this.

MINERALS

*1506. Sardar A. S, Saigal: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the number of places specially
in Madhya Pradesh and Vindhya Pra-
desh where survey was made in order
to discover deposits of coal, manganese
and other valuable minerals during the
period April, 1947 to March 1952 and
in how many cases the presence of
these minerals under the surface of the
earth was correctly judged; and

(b) at how many places digging
operations are being carried on at
present and what minerals are expect-
ed to be found in these places?

of Education, and
‘Natural Resources and Scientific Re-
search (Maulana Azad): (a) The Geo-
logiral Survey of India publish an-
nually reports containing information
regarding surveys carried and results
obtained. Information in regard to
work done during the years 1947, 1948
and 1949 is contained in the followi
publications, copies of which are avgjl-
able in the Library of the House:

(1) Records of the Geological Sur-
vey of India, Vol. 81, Part I,
1948.

(2) Records of the Geological Sur-
vey of India, Vol. 82, Part I,
1949.

(3) Records of the Geological Sur-
Ygguof India, Vol. 83, Part I.

Information in regard to the work
done during the years 1950 and 1951
will be given in (i) the Records of the
Geological Survey of India. 1951, and
(ii) the Records of the Geological Sur-
vey of India, 1952, copies nf which will
be placed in the Library of the House.

(b} It has been ascertained from
the Director. Geological Survey of
India, thrat no digging operations are
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being carried out at present by the
Geological Survey of India as the
field season. which usually lasts from
November to April each year, is over.

CoLLECTION OoF TAXES THROUGH
PusLic ReELATION OFFICERS

*1507. Sardar A. S. Saigal: Will the
Minister of Finance be pleased to state:

(a) whether Public Relation Officers
have been appointed in Madhya Pra-
desh, Bhopal and Vindhya Pradesh to
assist the public in paying their Taxes
and obtaining such reliefs as they may
be entitled to;

(b} whether Government have
surveyed the progress made in the col-
lection of taxes due to the appointment
of such officers after the Income Tax
Commissioners Conference held in last
May; and

(c) if so, the result of the progress
made?

The Minister of State for Finance
(Shri Tyagi): (a) No Public Relations
Officer has been appointed in these
areas.

(b) and (c). In view of the reply
to (a). does not arise.

ANCIENT BUILDINGS IN DELHI

*1511. Shri Sinhasan Singh: Will the
Minister of Education be pleased to
state:

(a) the number of ancient buildings
in Delhi, which are under the super-
vision of the Archsological Depart-
ment and what amount is annually
spent over their maintenance;

(b)Y whether Government have
appointed paid guides for the con-
venience and facilities of the wvisitors;

(e) if the answer to part (b) above
be in the afirmative, the number of
such guides attached to different monu-
mental places; and

(d) if the answer to part (b) above
be in the negative, whether Govern-
ment propose to appoint such guides?

The Minister of Education and
Natural Resources and Scientific Re-
search {Maulana Azad): (&) In Delhi
there are 150 ancient monuments under
the supervision of the Dcpartmen: of
Archsology. A sum of Rs. 1.60.000
approximately is annually spent on the
maintenance of these monuments.

(b) Yes, Sir.

(c) At present two guides are at-
tached to the Delhi Regional Tourist
Office.

(d) Does not arise.
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ScHOLARSEIPS UNDER Pormnt Four
PROGRAMME

347. Shri Ganpati Ram: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that dis-
cussions are at present going on
between the Government of India and
U. 5. Government through its Embassy
in Delhi regarding certain scholarships
and- fellowships that the U.S. Govern-
ment proposes offer to Indians
during the current year
Point Four Aid Programme; and

(b) if so, what is the total number
and amount of scholarships proposed
to be awarded?

The Minister of Finance (Shri C.
Deshmukh): (a) and (b). Attention i
invited to the reply given to Starred
question No. 1310 on the 28th June,
1952.

BOARD OF SCIENTIFIC TERMINOLOGY

348. Shri Krishna Chandra: Will the
Minister of BEducation be pleased to
state:

(a) the names, qualifications and re-
muneration of persons constituting the
Board of Scientific Terminology; and

(b} how long this Board has been in
existence?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) and (b).
The hon: Member’s attention is drawn
to answer to Starred Question No. 1306

on 28-6-1952. The Board was constitu-
ted in October 1950 with honorary
mem

CENTRAL GOVERNMENT PENSIONERS

349. Shri N. 8. Nair: Will the Minis-
ter of Fimance be pleased to state:

(a) the different grades of pensiopers
under the Central Government draw-
ing pensions below Rs. 100;

(b) the number in each grade;

(c) the total amounts paid as pension
under each grade; and

(d) whether any relief has been
given to the pensioners to compensate
111}? rise in the cost of living and if so,
what?

The Minister of State for Finance
{Shri Tyagi): (a) to (c). The Central
Government pensioners drawing pen-
sions below Rs. 100/- per month are
not divided into grades. Their pen-
sion is calculated with reference to
their length of qualifying service and
the average emoluments drawn dur-
ing the last three years of service.
Information about the total amount
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of pension paid to them is not readily
available, and it is considered that its
collection will involve. a dispropor-
tionate amount of time and labour.

(d) Temporary increases in pensions
are being granted at the rates indi-
cated below:-

Amuont of pension  Rateof incr:ase

Not exceeding
Ras. 20/- per month.

Rxoeeding Res. 20, Re. 5 per

but not exceeding month.
Rs. 20- per moth.

Re. 4 per month

Exceediig Rs. 60, Ra. 6 per
but not exceeding month.
Rs. 100 per month.

E xceeding Rs. 100 Buch increass
per moath. a8 will bring the
total pension to
Re. 108 per

month.

GoLD SMUGGLING

350. Shri  Muni; ;. Will  the
Minister of Finance be pleased to state:

(a) how many smuggling cases in
gold have been detected on the Indo-
French Borders by the Customs Depart-
ment during the year 1951-52; and

(b) in how many cases were the
properties confiscated?

SI]I:le Tragi) (3‘2&3 mai
( agi): (8) 243 cases of smug-
gling of gold from French India were
detected by the Customs authorities
during the year 1951-52. The value
of ﬁgold involved is rupees seventeen
lakhs.

(b) Confiscation of gold worth rupees
seven lakhs has so far been adjudged
in 165 of these cases. Adjudication
proceedings in the remaining cases
are still going on. Prosecutions were
launched in 69 cases, out of which
67 resulted in the conviction of the
offenders. .

CLoTH PURCHASED FOR MILITARY
PERSONNEL

351. Shri K. C. Sodhia: Will the
Minister of Defence be pleased to state:

(a) the amount of cloth purchased
for Military personnel during 1951-52
(1) in India and (2) abroad; and

(b) do Government purchase ready
made uniforms or get these prepared
themselves?

The Minister of Defence (Shri Gopa-
laswami): (a) (1) 46.39.477 yards.

(2) 2,588 yards.
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HOUSE OF THE PEOPLE
Monday, 7th July, 1952.

The House met at a Quarter Past Eight
. of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
9-20 AM.
RESOLUTION RE LINGUISTIC
STATES

Y Mr. Deputy-Speaker: The House
will now proceed to resolutions. I
must announce to the House that the
Mover of the resolution and thre hon,
Minister concerned may speak for 30
minutes each or for such longer time
as the Chair may direct., while other
Members' speeches should not ex-
ceed 15 minutes.

I shall now call upon Mr, Tushar
Chatterjea to move the resolution that
stand§ in his name.

' Shri Tushar Chatterjea
pore): I beg to move:

“This House is of opinion that
immediate steps should be taken
to redistribute the States on a
linguistic basis and that the boun-
daries of the existing States be
readjusted accordingly.”

(Seram-

This question of formation of States
,on a linguistic basis is not altogether
,4 new one. It has been dominating
the minds of the people of our coun-
try for a long time, and on this ques-
tion I believe, even different politi-
cal parties take more or less a com-
mon view. I say this, mainly be-
cause I know that the Congress it-
self supports this proposal at least
on principle, although it wants under
the one plea or the other, to defer
the issue for practical purposes. I say
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that not only as a matter of princi-
ple, but as a matter concerning the
urgent needs of the people and of
the good of the country, the forma-
tion of States on a linguistic basis
should be made forthwith.

The present provincial division is
a creation of the Britishers. They
had made provincial division in this
way, not to satisfy the needs of the
people, but to suit their own imperia-
listic designs. The entire British ad-
ministration, as we know, was based
on the policy of ‘divide and rule’,
which has been applied to the fullest
degree in this provincial division. It
is quite well known to all of us how
people speaking different languages
have been kept apart by provincial
barriers, and how they have been
kept divided into this or that part of
the country, with the result that their
natural unity has been completely
destroyed. The policy of ‘divide and
rule’ was followed by the British only
to maintain their iron grip on
the administration, and we also know
that it is on this division of people
created by the Britishers who always
tried to play on the differences of
the people, that all these systems of
exploitation like feudalism, land-
lordism, rule by the Rajpramukhs
etc. were made to thrive. It is our
fundamental task to deliver our peo-
ple from the bonds of British system
and for that we must initiate a fun-
damental change in provincial division.
The question has been raised that if
we divide States on a linguistic basis,
it will mean disruption of the general
unity of the country. But I say that
it is not disruption that will follow
from this divigion of States on a lin-
guistic basis. but only real unity. If
the unity of the country is to be
based on popular unity, we must es-
tablish the real basis on which we
can develop the unity of the people
speaking the same language. It is
quite easy to understand that if all
people speaking a particular lan-
guage, as for instance, the Telugu
language in the South, unite, and
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really promote their unity, that will
never mean disunity to the country.

. Another point that must be taken
into consideration is this, namely
the popular enthusiasm that is neces-
sary for rebuilding the country with
a view to developing it. Every per-
son who visited China says that a
new force is visible in New China, and
that is the tremendous amount of
popular enthusiasm that has been re-

. Here in India too we must
make such arrangements that such a
kind of popular enthusiasm is re-
leased and that enthusiasm is possi-
ble only if there is wunity of people
on the basis of a common Ianﬂme
If all the Bengali-speaking people can
feel united and can find inspiration
to work shoulder to shoulder for the
common good of their region, and for
achieving their aspirations, and a
similar unity could be developed bet-
ween people speaking the same lan-
guage, then a new type of popular en-
thusiasm will be created which will
go a long way in rebuilding the eco-
nomy of the country.

My last point is that even if we are
to judge the question from the ad-
ministrative efficiency point of view,
the reformation of States on a lin-
guistic basis should be started forth-
with., Administrative units formed on
the basis of areas composed of peo-
ple speaking the same language, will
certainly help to develop adminis-
trative efficiency. For in that case,
the people will be able to develop
link with the administration. The
representatives of the people will
have their say with regard to the ad-
ministration which will also be link-
ed with thre people. In this way real
co-operation between the adminis-
tration and the people might develop.
The Britishers did not want adminis-
trative efficiency in that way. Their
sense of efficiency was from the point
of view of bureaucracy, and not from
that of popular co-operation. The
time has come when we must end
that system and build up instead real
administrative efficiency which can
be done only if we redistribute States
on a linguistic basis.

Thus from every polut of view the
re-formation of States on a linguistic
basis is a historic necessity today.
This necessity finds expression in
the irresistible urge of the peo-
ple that is everywhere. There
are movements going on everywhere;
in Andhra the ‘Vishala Andhra’ move-
ment with a tempo and strength un-
precedented in the history of India;
then again the Bengali-speaking peo-
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ple even beyond the present bound-
dary of Bengal, they also want unity.
And not only so many great movements
are going on on this question
of Linguistic States, but also
a very large measure of unity of opi-
nion is there in the country on this
question. So it is a historic neces-
sity today. it {8 a necessity for the
building up of the country in a per-
fect way. So I say that my Resolu-
tion should be adopted and with these
few words I close my speech.

Mr. Deputy-Speaker: I will place the
resolution before the House and then
call upon hon. Members who have
tabled amendments to move those
amendments. Then general discussion
will go on on both the resolution and
on the amendments as a whole.

Resolution moved:

“This House is of opinion that
immediate steps should be taken
to redistribute the States on a
linguistic basis and that the boun-
daries of the existing States be
readjusted accordingly.”

Now, there are as many as 22 amend-
ments to this resolution. It is not
necessary for me to call upon each
hon. Member as the names are on
the order paper. Whoever wants to
move his amendment, if lre is in his
seat may kindly say ‘yes’, and if he
does not wish to move he may inti-
mate to me that he does not want to
move his amendment.

Shri M. S. Gurupadaswamy (My-
sore): I beg to move:

That for the original Resolution,
the following be substituted :

“This House is of opinion that
necessary action should be taken
immediately to regroup the exist-
ing States in South India on
sound economic and linguistic
principles and an impartial Boun-
dary Commission should be es-
tablished consisting of ministers,
members of the legislatures and
officials to re-draw the boundaries
accordingly.”

Shri 8. 8. More (Sholapur): I beg to
move:

That after the words “opinion that”
the following be inserted:

“a time has come for the re-
distribution of provinces on lin-
guistic basis with a view to en-
sure opportunity for homogeneous,
soclal, cultural and economic
development of the different pro-
vinces and therefore”.
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Shri Kd Subrahmanyam (Vizanaga-
ram): I beg to move:

That after the words “linguistic
basis” the following be inserted:

"keeping in view the economic
viability, geographical contiguity
and cultural affnity",

Shri V. G. Deshpande (Guna): I
beg to move:
That after the words “linguistic

basis” the following be inserted:

“keeping in view the considera-
tions of defence and financial self-
sufficiency”.

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

That for all the wbrds occurring
after the words “linguistic basis” to
the end the following be substituted:

“and that to  begin with
Hyderabad State should be disinte-
grated into three parts namely
Karnatak, Andhra and Maharashtra
and the boundaries of the propos-
ed linguistic provinces in general
should be readjusted in accor-
dance with the majority of the
opinion as exercised by votes on
adult franchise in the respective
areas.”

Sardar Hukam Singh (Kapurthala-
Bhatinda) : I beg to move:

That for the words “and that the
boundaries of the existing States be
readjusted accordingly” the follow-
ing be substituted:

“and that a commission be ap-
pointed forthwith to take up the
question of rectification of bound-

aries in the provinces of Northern
India.”

Shri N. C. Chatterjee (Hooghly): 1
beg to move:

That for the words “and that the
boundaries of the existing States be
readjusted accordingly” the follow-
ing be substituted:

“and that a Boundary Com-
mission be appointed to report

to Parliament as to how the
boundaries of the States should
be readjusted or redistributed

keeping in view the consideration
of economy, defence, geographical
contiguity and cultural affinity.”
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Sardar Hukam Singh: I beg to move:

That after the words “existin
States” the words “including tho'sg
of Northern India” be inserted.

Shri V. G. Deshpande: | beg to
move :

That after the word “readjusted”
the words “without insisting on the

agreement on the part of regional
units concerned” be inserted.

Shri Kelappan (Ponnani): I beg to
move:

'{Ij‘h-at the following be added at the
end:

“keeping in view administrative
convenience, economic viability
and geographical contiguity.”

Shri Velayudhan (Quilon cum

Mavelikkara—Reserved—Sch. Castes):
I beg to move:

anhat the following be added at the
end:

“by appointing a boundary Com-
mission.”

Shri K. Subrabmanyam: I beg to
move:

Ehat the following be added at the
end:

“and for that purpose a high-
powered commission be appointed
to decide the future of territories
over which there is controversy
between any two of the new
States.”

Shri S. S. More: I beg to move:

Ehat the following be added at the
end:

“This House is further of opi-
nion that the State of Hyderabad
be forthwith disintegrated and its
different linguistic parts be inte-
grated with the adjoining similar
linguistic units.”

Shri R, N. 8. Deo (Kalahandi-Bo-
langir): I beg to move:

That the following be added at the
end:

“and that in view of the changed
circumstances arising out of the
merger of Mayurbhanj in Orissa
and consequent geographical con-
tiguity, Seraikella and Kharswan
be immediately restored to Orissa
in accordance with the terms of
the merger agreements.”



3203 Resolution re.

Shri B. Das (Jajpur-Keonjhar) :
Sir, I believe under rules when a re-
solution is moved only one amend-
ment by a particular Mover is per-
mitted. and subsequent amendments
mus* be supplementary to the origi-
nal amendment. Therefore, I would
like you to give a ruling on that so
that we do not repeat things.

Mr. Deputy-Speaker: The hon.
Member is aware that alternative
amendments can be moved. I will
put the first one to the vote of the
House and when the occasion arises
—if it fails—I will have the other
one. If they are so connecfed, we
shall debate both of them together.

Now. the original resolution and the
amendments are before the House for
discussion.

Dr. Lanka Sundaram (Visakhapat-
nam): The resolution before this
House is capable of being discussed
with passion and prejudice. I do not
propose to do so this morning for
two reasons. In the first place this
is the first time when the nation's
Parliament debates formally the ques-
tion of linguistic provinces, and se-
condly I am most anxious that the
hon. the Leader of the House should
in his reply to the debate dispose of
this question honourably and perma-
nently—with the result that 1 pro-
pose to address a few remarks with
dignity and restraint, and if I may
have to say harsh words, 1 am sure
the hon. the Leader of the House
would forgive me......... (An  Hon.
Member: With intelligence.) That ‘is
another issue. I am coming to that
portion,

I was saying that I am most an-
xious that this vexed problem of lin-
guistic provinces should be disposed of
finally today, (An Hon. Memberi{Today.
Oh. very good.) because I find that we
are in this country even swayed by a
tumultuous sense of parochial and
tribal loyalties, with the result that
unless and until these problems are
attacked properly and disposed of
with a view to enabling this country
to settle down. I am afraid there& will
not be internal peace.

1 have made a reference to the re-
crudescence of tribal propensities in
this country that has occurred dur-
ing the last ten years.; To my mind,
speaking as an Indiad first and as an
Andhra next, it is due to the fact
that there is in our midst a tremen-
dous amount of exploitation going on
of group by group, of area by another
area, and there is also some sort of
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@ Tammany Hall in certain definite
areas in this country, with the result
that any one who goes to the Madras
Legislature or the Bombay Legisla-
ture today finds that it is not only
a babel of tongues which is in evi-
dence there, but also an operation of
wirat 1 have said? with due respect,
?:xly. political Tammany Hall me-

There has been a tremendous
amount of agitation against “lin-
guism”—a phrase coined by Shri

Munshi. I am here to confess that
I am an unashamed “linguist” or
“linguicist"—I do not know how to

describe myself in terms of the new
word coined by Shri Munshi.

An Homn, Member: Linguo-maniac!

Dr. Lanka Sumdaram: Call it what
yYou will.

I believe that this country, which
has been hundreds of years old aj-
ministratively divided, in a haphazard
manner has been nuable to soive this
problem of the desires of certain
people in defined areas who want an
opportunity to order their own affairs
in a manner suited to their genius.
For example, the Godavari and Krishna
rive basins must necessarily become
the habitat of Andhras. Again, the
south-western-sea-board must be the
base for operations of the emo-
tions of my Kefila frlen®?: —Again,
the Deccan Plateau must be the place
where the Maharashtrians must do-
minate and rule their house in their
own way. And finally, the glories of
Mysore must become the heritage of
Samyukta Karnataka.

Why do I make this general pro-
position? Because I feel that if there
was a Tamil Nad province today, the
Dravida Khazagam and the menace
which it is offering to this country of
a demand for secession would not be
there. If there was a Punjabi-Speak-
ing province today, there would not
be the menace of Khalistan. Again,
it I get an Andhra or Visala Andhra
province, I am certain the s¢-called
Communist menace to this country
would not be there. (Interruption.)
Yes. My hon. friends are unable to
react to the proposition. If we ana-
lyse the results of the recent elections,
where are the Communists? In An-
dhra, they do not form even one-gixth
of the returned candidates. (Inter-
ruption.) Finally, if Maharashtra and
Kannada Desh be created, there would
be greater administrative and poli-
tical stability imparted to this coun-
try. Such small boundary disputes
as arise can be disposed of by a high
powered Boundary Commission whose
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findings will be accepted, I am sure,
by all parties to the dispute.

I do not wish to devote my atten-
tion to a detailed examination of the
claim of the Andhra people for a
separate State, for I am fortified by the
belief that not only the Dar Commit-
tee but also the three-man Committee’s
Report, called the J. V. P. Report,
have fully discussed this question, and
I am sure there is no disposition on
the part of the Leader of the House
to delay this question if all the other
narrower issues are capable of settle-
ment. The twelve Andhra districts
of the existing Madras State, with two
crores of population, have a revenue
possibly of Ras, 30 crores a year, I
am not here to read out all the de-
tails which have been fully worked
out as to the self-sufficient character
of the Andhra State even with the
existing twelve districts. Certain
disputed questions like certain Telugu
areas in Orissa; North Arcot, Chin-
gleput and certain taluks of Bellary
in Madras; Kolar, etc. in Mysore;
Chanda and Bustar in Madhya Pra-
desh .—these and similar questions
to my mind, can be disposed of by a
Boundary Commission whose deci-
sions will be accepted. I am sure, in
all honour and will be observed by
the Andhra people.

The other day the hon. the Leader
of the House made a reference to the
intelligence quotient of the Opposition.
With your permission 1 want to make
a reference to it because I feel very
strongly about it. My hon. friend
Dr. Syed Mahmud referred to the
vexed question of Madras City. On
page 14 of the J.V.P. Report the fol-
lowing statement by the late Sardar
Vallabhblrai Patel, Dr. Pattabhi Sita-
ramayya., then Congress President.
and the hon. the Leader of the House
occurs:

“We are of opinion. therefore.
that if an Andhra Province is to
be formed. its protagonists will
have to abandon their clalms to
the City of Madras.”

But I have been frankly troubled
about this particular statement in
the J.V.P. Report. What is the inten-
tion of the gentlemen who have craf-
ted this report? Andhras to surren-
der their claims to Madras City? To
whom does it go? Not a word is
said. A few months after, Dr. Pat-
tabhi Sitaramayya, then Congress
President, made a remarkable state-
ment at a place called Nandyal, in
Andhra Desa. The statement was
made on the 7th November, 1949. 1
am quoting two versions as reported
in the Press—one in the Indian
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Republic, of which Dr. Pattabhi was
the Chairman of th: Board of
Directors, and the other in the Hindu.
Here is what the Indian Republic of
the 9th November, 1949, says:

“By abandoning our claims to
Madras we are not losing it per-
manently.”

The Hindu roport of the 9th Novem-
ber, 1949 says:

“He (Dr. Pattabhi) emphasised
that the J.V.P, Report only sug-
gested to Andhras to give up
Madras City, which certainly did
not mean that it should go to
Tamils—which was not under-
stood by many Andhras.”

To my mind, this sort of loose draft-
ing and postponing the day of rec-
koning, this sort of what might bhe
called not grappling with the problem
in full, has led to the debacle of the
Andhra question during the last many
years. I quote a more recent state-
ment by Dr. Pattabhi, made on the
19th of June this year—a few days
ago. I am quoting from the Free
Press Journal (June 20):

“Dr. Pattabhi said that hurdles
in the way of the formation of
Andhra Province could be over-
come if Andhras were permitted
to retain their capital in the City
‘for a short while'."

The result is that today, if there is
an attempt made by Andhras or by
anybody in the country to have an
authoritative pronouncement from the
Prime Minister or the Congress Pre-
sident or any other person who was
A signatory to this report, we are
left in mid-air like Trishankhu. We
are tinkering with the question. It
should have been very frankly stated,
and firmly stated. what the position
would be so far as this question is
concerned. Promises were made and
promises were repeatedly altered. but
no final disposal has been made so
far of this problem. Reference has
been made to a letter written by
Shri Rajagopalachari to Lord Zet-
land, and some Andhras compared it
to the Zinovieff letter. Some of us
also know thit even at the time of
signing thre J.V.P. Report, the Con-
gress President, Dr. Pattabhi Sita-
ramayya had conferred with Shri
Rajagopalachari, then Governor-
General, in Delhi on the formula
about Madras City. I want an honour-
rable and speedy settlement of
this issue. I personally would not
surrender my claim to Madras City.
Let there be no mistake. But Speak-
ing as an Indian first and an Andhra
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next. I make this very important pro-
position which I urge before the
Members of this House in this august
chamber, and it is this that all these
bi-lingual or multi-lingual cities, whe-
ther it be Madras, Bangalore, Hydera-
bad, Bombay, Nagpur City, and even
Calcutta for that matter...

Dr. M. M, Das: What do you mean
by “Calcutta”?

Dr, Lanka Sumdaram :...let them be
Centrally administered areas. I would
like to be taken seriously for the
reason that I am not here surcharged
with passions—local, parochial or
others, I say this with a sense of
responsibility. If these multi-lin-
gual or bi-lingual cities are made Cen-
trally administered areas, and if this
vast administrative machinery of the
Government of India is decentrali-
zed and located in different areas, I
am sure the country's future will be
safe and sound. For, after all, it is
a question of what you call fair
shares in services for all. That s
why the cry today in this country is
“India, that is Bharat. that is Uttar
Pradesh.” That is what I say as one
who has resided in the city of Delhi
for 18 years and has seen the con-
centration of power in the hands of
a few people, a few groups. I am not
referring to any individuals or groups
in particular. but to the wunequal
manner in which the administration
of this country has been in the pos-
session of only a few people or a
few groups of people.

There are three small and residual
points relating to Andhra Desh which
I would liké to dispose of before I sit
down. I want to be particularly with-
in my time limit because I know many
Members on both sides are anxicus to

speak. The residual points of Andhra
Desh are the following:

(i) Madras City.—No Andhra worth
his salt would surrender his claim. 1
am sure that every Andhra would ac-

cept it as a Centrally Administered
Area,

-

(li) Disintegration of Hyderabad.—
Disintegration of Hyderabad State
must be there and we Andhras, four
crores of people, have come to this
conclusion. Nobody has disputed the
disintegration of Hyderabad so far.
The Hyderabad State Congress has
been committed to disintegration, and
Maharashtrians, Kannadigas and
Andhras from surrounding areas un-
anumously want ft.
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(iii) Rayalaseema,—I come now to
a very important point and what I
say is in a sense of humility and a
sense of responsibility, viz. the question
of Rayalaseema. There have been
statements and counter-statements
during the past few weeks to the effect
that Rayalaseema would not like to
come into the Andhra Desh. In 1937
there was what is called The Sree
Baugh Pact of all the Andhra leaders
which laid down certain programmes
of action, and Sir, you are thoroughly
aware of the intricacies of this pro-
blem. There was an attempt made on
the part of the Andhras generally
speaking to observe this Pact. It was
agreed that for ten years irrigation
works should go to Rayalaseema, and
consequently we have the Tungabhadra
project. Even today the C. D. College
is affiliated to Madras University. No
one has objected to it. If Rayalaseema
people want to co-operate, ] am sure
there will be more and more of goodwill
and a tremendous amount of goowill and
understanding will be coming forth.
But if they want to get attached to
Tamil Nad. I am sure that will not be
objected to. But one thing I would
tell them. Rayalaseema has a deficit
of rupees four crores which is made up
by the coastal districts—the twelve
Andhra Districts’ surplus revenues
are devoted to the deficit areas of
Rayalaseema. If they are not satisfled.
let them get more finance from else-
where, I am sure that if this question
of the Andhra Province Is disposed of.
it will lead eventually to the reconstruc-
tion of this country on sound, adminis-
trative, economic and linguistic lines.

Mr. Deputy-Speaker: Mr.

Rama-
chandra Reddy.

Shri Ramachandra Reddi (Nellore) :
Sir, as a matter of fact I had no desire
to take part in the debate but

Mr. Deputy-Speaker: But the hon.
Member has sent down his name.

Shri Ramachandra Reddi:

I have
not sent it.

Mr. Deputy-Speaker: Then the hon.
Member need not speak. I would now
call upon Mr. Sivamurthi Swami.

st fewmfa  wwly 0 IaTSTR
ey, W W & f§ ¥ g
ATV ATCFH FE, § HYAT AN
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U FIAT AEAME | A W TR
g

That for all the words occurring after

the words “linguistic basis” to the end the
following be substituted :

‘‘and that to begin with Hyderabad
State should be disintegrated into
three parts namely Karnatak, Andhra
and Maharashtra and the boundaries
of the proposed linguistic provinces in
general should be readjusted in accor-
dance with the majority of the opinion
as cxercised by votes on adult fran-
chise in the respective areas.”

JUTEAN APIZY, ATLAAY T 2
oY are ¥ gg wiv @ e T g
RTCA T FY 9IS gfer (cultural
unity) # st g @Y 3@ ® qTa
ATTAT qTAT § FFAw frqr o
IAY F7 g T ST F faomw qfew
T€ ¥ I6 q¥q A AT AQTHT *
EYTT T A 1T HIX IR A Fg X
& gara wvEmA fEa fe wa gw
FEHT gfas FT a1 BT & AT
I ATATAR AT 7 awaw fwar gy
X AT AR W 9 F qafww
Aarg dfezaslt, <3¢ €0 & IaEY
fegte & oY Gar & amg @rar @)
9 F qE AT gfas gy s, Sfwa
TR aAwEE § fF gaTY gEma &
A T qfewera qw A€ AT g
FTH T Y G671 HTH qg A« ATAT
g fo ot waeyd fofiafes mfy
(linguistic provinces) ¥ art &
i srAwT faeTg) o g ATaA
¥, wIw, A @ g
¥ W W w2 E
waradry dfeaslt & @ wafes ®Y
ATH ¥ AT §IET AN IARH gL
VAR HT, AT FIN F TR
§, IR gy ot ¥ TR A, W
. @R wmafew & Sl A e
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® 1 F@h & FAar s faafeaar
Aegg A F AT Feqad STA
for @z fesrd @, @& soar
IT AT F TS T FUG FT 997
(session) fwar s asa #r W
® =T 7 @ Fraw @ f§ gw
T FT WTETATEET & Y ga A& )
FAEH IFT & IFATT 9 BrFaAT
AR A, AR yAGEAT AW~
Aaa A FAT qr I & A Iq08w
2@ S aei FE & foq
gUTT 9gST ¥eW g @var wnfgd f®
gga g 71 feagedw (disintegra-
tion) fear sra) ¥ % AR
# fea=Rima 9@ fear s s@
[/A AT LXAARX ® HAWS AT @
AT ¥ T3 FT AT TG T3 |

# I F g Fgan § fF OaE
F 7 wffaady & 3fe I & I
fearw® ®Wl F T A9 F1 FHI
TAT FT ARG @7 F fRAT )
g IdzUaR % fgmEs anr a3
IO #T FfgT @ &) W A
Y 2QY TU F A HT IR A AR
gS FIAT AMgH | &IqAME § FAT
zw ufeiie (element) #1 fasgene
(neutralize) ®Tar §aY WA &
raar v feagRie star @
fgar & w9 R a7 fe@ §
wafes, ava AT AGAEY | AG &
i €& ara & feawe (decide)
A Ffod N wow LA WA
#t g wY qTE a6 ArfgL A fw
agt & g Ow S g wnga & v few-
TRATT Y 977 T I HY ATTAL
ey s & o1 g F owAAr
g f5 wiw & aga @ @ Y@ N
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[t fewfy wrh ]
wye ¥ foa g A dfeah ivew ara
w1 ATy ¢ fv gzowg & wrar W
& fod e ) agafaelt ¥ A ¥
A IT & vaT F ) @ Apew Qan
¢ f§ xg i sx@w (favourable)
2 # wAwg & soe & wed
¥ gfewera &, 3fex wv aw W9
g7 afewwra ®) g v & foq wew
afl T AT AW AT ¥T FH A
wdar 1 faw w27 A9 AW $F 36
2 BT ¥ qrmfagi wft I
" o fz7 gar @M fs g &1
qiET & S A N F 9T FAFY AT
T qifed) & aga o A
T R E T AW v F fgafwsr
I E AT FAATF I WEW &Y IrqM
fes w7 sRm @f-Ta-aax (party-
in-power) WITaAX SFA IAA &
fod dare A¢Y g a1 ag AW F A
& feawd wrdw | fogmr 980 2
f& ST & 919 W T FIW AW
TG T H W9 F1oAT fga @
AT gTqaR &1 A 1 FIT AW
azd 3 5 xuaig # fgarag &aw
Y &Y afgararg & gonfai 7 agraar
FTAT AT N AT W LRI | F
wraar  f& s #1 gxaaz & a9-
qwa &1 faFreq § Teqwas (inter-
national) fza®d gift, afsa &
s *Ya¥ (communal) ar
sifa=afeww (provincialism) =Y
oy T FE G AT AR T
ifealeia By & I 9 Fwwa
g #, IFN gEwa wied o fw
fegeara & oF fagrd fg wY A=)
& g ¥ % w7 awaw v frar, ax
P HFENIAFT T AT R= o] AR
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grinhfasm (homogeneous) 7Y
T fear  afew SE Rrifasw

(heterogeneous) xaT sTzTAR &
¥ Flew AR wafew & arvw o<
agrae & faer w3 frange e ew
(divide and rule) #t aifedt &
FENT X W | AT W WY TqAR
ot feewr Sy grwear , W
o qeamT alh ¥ g et o
WA H |WIAT A &9 @ A
T T HIfag A I A & T @i
¥ AW AT BT A ATHRET W4T
2 39 & a7 9 zH fged #1 Ay
wifag |

& guwan § i g smava woa
TEA T AT W THE! §WWA & wrfET
wRE wfea & amar & dfzaen
¥ fadga sz g g fe @ & o
g N A g W A9 Ry ar AR
AR A FAS FLAATHT IATA 9T T
o%d q1 1T g AAT ¥ qg AAN
qr f& @t 2w oW g &
awdw &7 1 fegrar o &
qrT w7 T § INEF NV 0F AQH
#feedr (natural sanctity) g 1 &
gganAar § fEdaa & ag® Wy
g afcw 9w ¥ ¥ A A qER
Z I9 F A AT W OW
g @Y7 Su% A § qrA wAiEw w
g1 ¥ foa dmr @ saraifas
¢, g XU earnfas® O | qgEATS
&% & g7 WY war) fwd qaz A
®Y 1@ F19 § gfewera A § av AW
witga faered | o feegge ofeam
(disputed areas) ¥ &< fux
® atw gfisora # 3T & gael W
@ Mo AR agt® s & efaren
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wifod fs ag wafes & w@ar awgd
¥ o wie S F AT AT A ¥ A Ag-
g § AT Ay E A fow avw IA
w1 gHIT 1 I ITH IT HT & §T
W WA &7 ofiafas  dfeede
(amicable settlement) smav &
Dawarg | Ay vq gvT K Fyeqerar &
2 A wrw A ¥ zfor wrea o fay-
quA (situation) ®Y sy AW
o srawan & fx afeor & faar fggeam
¥ 3l feet fe® & framers ok
feariny & faeg qefe aff a7 @
21 ITE AAg ¥ TgT ¥ wAWITS
agi afaur F dmr @Y M@ AT ITH
FaRA H o f1¥ 97 W E 1 IA
TGS 9T AT K AT FIA7 Ofeqd
T F0t & fas 7 A AW AT IFAS
# AT AT I &Y Rt wiv g 99 T
AT Y YT FLAT Afgq 1 HAT H19
WA T FRAM F AT &
fod va0 R AT W@ 9T TS &
Yaa § @ w8 9T 3w s v A fagraa
& =81 gy wga Al ¥ awT
ATIZT WIS JUW AR
qu #t | fegmr & & aw fw
AT FT €A @ AH farar qgan
g1 gwaY wed g s e aww wgd
graa &, fw o 9w gEwHA &
FHAT O g N fF Faar 7 wmwr T
auR Y 2 a1 g9 qEY gENT FTFATH
safed a9 gguae &1 feag<ie
fqg 1 g AT WY AN &
am & & T qAANHE JATAT
«UEY & AT AT & AGAIT Y A
FATAT AT v oar & wifow fwA
T AT @Y AST HOA | wgiead
& AW gATA A WIAAT A€ IATE
AT gHAY; A qg e v g fw
T ArEfed (minority) X #r€
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oHA F | F qgar g fw gw A
HTTTAT T ATEH AT H g T
IR A WY FIAT Afgh 1 qAH W
A § FAT Tifgd i It 7g g
ST § SH ¥ 9t wafaat § S99
¥ FT FAT Afgh 1 W A AT AT
% o FET merfa &Y F1a9 FIW
MEAY IR P ¥ foq S Faw
FTATEHATT FA3ASTT B ¢ | g0 GUAS
gfrs o g v fs gwr 2o +Y
@ ¥ar % 7 gfaar = mffa T
@ & fod 9 3o T F IFA §
w1 & ferdfea ot ¥ a9 wean
EfF ag o sror wwTE, W W
Tz AR Tw AF W IS N
AT FT BIA FIW PRA| A9 &4
W F OF FHIWT F qIEa ¥
wifoa) S FF a7 # a7 9 @
WETE THT & q9 Fg g&ar
g f& wafes & *f Tar sufeq,
THTGRT 1 T qgl AW AT g W
fe fearardy gY 1 ar @t siww T[N
g &Yt av ifeT¥ew (independents)
g ot fr afewax sww & e
(principles) & ¥gAT § T I®
safgqaq FTON ¥ AST T T ¢ |
FATSH ST T FT JT7d FGT AT gHaT
g1 @ & Wt I AWy w@rfas
raTeq frsar oifgr  wwfsd &
F a7 fox graar swar g fs sw
waae gra #1 feassde &% )
¥ FATE® AFT FT BT JST
TAW & qEATY FY JTET FIATE

10 aA.M.

Mr. Deputy-Speaker: I find here a
note by the Chief Whip, Mr. V. G.
Deshpande, giving the following mames:
National Democratic  Party :
Mookerjee: Sardar Hukam Singh, Shr
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[Mr. Deputy-Speaker)

R. N. S. Deo, Dr. Krishnaswami, Dr.
N. B. Khare and Shri B. Ramachandra
Reddy.

It is very wrong to put the Chair
in a very delicate position like this.
1 noted down the name of Mr. Reddy
from the note but it only shows that I
ought not to accept any recom-
mendation made by any Chiet Whip.
1 am exceedingly sorry—if the hon.
Chief Whip did not consult the hon.
Member he ought not to have given
the name.

8hri V. G. Deshpaade: ] have given
the note after consultation. There was
some confusion. We took the names
according to the linguistic provinces—
we wanted chances to be given to the
difterent linguistic provinces.

Mr. Deputy-Speaker:
to give the chances.

Shri V. G. Deshpande: There is no
confusion now, Sir.

Mr. Deputy-Speaker: But due
caution should be exercised in giving
mames.

Shri Raghuramaiah (Tenali): | am
very thankful to you for having
given me this early opportunity of
speaking on this very vital question
because I do not want it to be said
that only the Members sitting on the
Opposition benches are interested in
the formation of the Andhra Province.
1 may say that the feeling about the
Andhra Province is. very intense and
widespread.. It is not spasmodic. It
is. in fact. as old as the freedom strug-
gle itself. Nor is it purely linguistic.
There are very many great reasons
behind it. To mention only a few in
the matter of development projects
and the administrative set-up Andhras
feel. very strongly sometimes, often
with great justification. that they have
been let down in a conjoint province.
Only recently 1 was amazed to hear
one of the Ministers of Madras Gov-
ernment making a statement that he
would go ahead with the Krishna-Pen-
nar Project. The intention underlying
this project is to divert the waters of
Krishna much beyond the river belt.

Shri Alagesan (Chingleput): That
statement was made by an Andhra
Minister.

Shri Raghuramaiah: May be—I did
not say Andhra Minister or Tamil
Minister, I said a Minister of the
Madras Government and I wish my
friend could contradict me on that.
The fact is, the Central Government,
having taken cognisance of the demand
of Andhras, have appointed an impar-
tial technical Committee to go into

I was willing
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this question fully and examine which
of the projects as between l{vishna-Pen-
nar and Nandikonda is feasible, econo-
mical and does justice to the
claims of all concerned. The report
of the Co ittee is pending. At this
stage for whatever reasons, it may be,
to make a statement of that sort |Is
very unfortunate. [ am not huppy to
make thig reference but I feel 1 cannot
help it because 1 want o make it
clear to this Housc that the agitation
for Andhra Province has always been
provoked by actions like this. The
object of the Nandikonda project, you
will all be interested to know is to
confine the major portion of the
Krishna water to the Andhra area and
Andhras are very keen about it. In
the administrative set-up also some-
times more weightage has been given
to certain other people. The demand
for Andhra Province is not therefore
based purely on linguistic grounds.
The demand is based on the genuine
apprehension of a vast majority of the
Andhras that their interests are great-
ly neglected. A vast body of Congress-
men in Andhra Pradesh have already
committed themselves to this demand.
and if I may say so with gratitude,
even this Government has already ex-
pressed its desire to fulfil the wishes
of Andhras subject, of course, to
certain conditions being fulfllled. It
is true that of late this demand for
Andhra Province has become a play-
thing of politicians and the dream-
land of revolutionaries. The leaders
are trying to fly it solo. Thev soar
high when the chances of their be-
coming the first Premier of Andhra be-
come bright but once those chances
become blasted they crash equally
rapidly. It is sometimes said that
Congressmen who sponsored this
movement and nurtured it are loday
going back wupon it merely because
they are afraid of a Communist regime.
Let me assure my friends on the other
gside that we are still democratic—
more democratic perhaps than any
other party in this country. T1f the
duly elected peoples’ representatives
want to form a Government. we shall
be the last to stand im their way. The
way we fought for the recognition of
China shows that we do respect the
wishes of the proper representatives
of the peoplee What the wvast
majority of Andhras are afraid of to-
day is not therefore the establishment
of Communist rule but the sly carving
of a Russian Province in Andhra
Desh. It is for my friends on the op-
posite side to convince the people that
such is not their design and they are
not going to use Andhra Desh as a
base of operation for their interna-
tional play-tricks.



3307 Reso.ution re.

There is no gainsaying that among
Andhras there is not that concord to-
aay which is essential for the forma-
uon of a new province with goodwill
alround. Just now, Dr. Lanka
Sundaram has said that no Andhra
worth his salt would give up his claim
to Madras city. Mr. Prakasam, the
leader of the United Democratic Front,
nas also said something to that effect
very recently. I am not sure if my
non. friends of the Communist Party
would agree with it. ‘There are some
among them who will be prepared to
have an Andhra Province at any cost.
Like Vamana, who wanted only three
feet of ground they would be satisfi-
edd with even three districts. Let me
make it clear that we are not prepared
for that. Then there is Ra¥alaseema.
1 cannot agree that a good deal of
opinion in Rayalaseema is against the
Andhra Province but there is certain-
iy a section there which is against it.
That section has to be satisfied. You
cannot have a new province on the
dead bodies of those who oppose you.
Then there are the Tamilians and the
Canarese. we have got to deal with
them in a friendly way. It is no good
passing on our headache to the Central
Government. Andhras are not with-
out genius or originality. They have
shown their great and illustrious abili-
ties in the past. 1 would therefore
appeal to them to settle the matter
between themselves first and then
with the others concerned. Let them
sit at a conference table and decide
what should be their boundary and
whether they want Madras City or not.
Let them try. Nothing is lost by try-
ng. I hope they will under no circum-
stances strike a note of despondency.
There is no section of Andhras which
is not earnest about the Ardhra Pro-
vince, It is a question of life and
death for Andhras. Let not poli-
ticians exploit it. Let not revolu-
tionaries dream too much about it. I
am convinced that a mere babel of
voices or a motley of demands even
though interjected by a series of fasts
will not achieve our object. What is
wanted is a united effort. 1 would
therefore appeal to the hon. Members
opposite and to everybody who is
concerned with this question tuo give
their very best attention to it and see
that a genmerally acceptable demand
is presented, we will then make it
easy for the Central Government to
fulfil their promise

T o Wo WY (vfeax) :
Foaraeafa Y, Tufe & ¥ AETAR
A &7 qHE% § JALC § T HT AT
wigar § fs F qa & ofgd ey @
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AT § A IqE AT A
g1 Wfeed w0 @ Fra qaa
§ FoT A w1 faare 738) avar) ¥
AT REfF@WH aga ooz
TF OTATA A AT ¥AT
T AT fgd | A @ awd
T 1 FH4F § 5 FrFag) al .
*Y(democracy) ® M WA
T A A T N e
& f& Tow 2w ok o< @& W WY
wrpATeT # 3 &Y fowr @AY af@d
I W FTAAT FPAT G 1@ *
famr senfas, «aFsfas ak
aAfa® a1 9 ag e sfa Ak
fasm 78 w3 asar §

F0 AT AR wwA F g Y AT
g fF @ e  gww 9 AT |\
IEW@E | g WA ¢ fF TR Fw
Toq #i aga 9aqd g § AN
WET AT AT AT ATgd g | A
feft 7 g8 aX 7 F4t 39 A= far ar
ag FoAT A% ofg fewe W E @@
a1 AT awe | Y aw Y Ak €
I Y ag & B =9 ww 7 g
7 €@ qare F1 gadq fFar qr @R
AL T AT O § FAT 30 HAT Y
g g T4 IR W AR F T q«r
ot are fearar ) & Y S w1 g
Y g xafod ¥ @ a@ #1 I TG
AAMATE | IR 99 §HY qg I9A
feqrqr fs o ST & g9 ¥ wEA
®/T AT AT W AT FUT ATGTATT
arq Ay | ofed SRR T IF
I 9T % oA qg fear safe
M H TR T AR YL & S A
WE R T E | I OF T A
T ®Y AT AYX AAT B AAE F
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[FrRT ge dte. wX]
i ot § A W AT ¥ W qEw
¥t smnfaemn wTew f W § |

froer a7y ¢ e faren oda &
IO H N A § A W AEAR
W e ) W ¥ e
T ATW, AW HIT AT T¥
Fq wmR G g 1 fee gdw
& gfaw & foes o wer @ agt aT AW
Arral ¥ fewdy wit g€ 8 1w
R § fedr AT wdt w1 wwer §
i T ¥ A g WA § fE et
, O, wAtedt i o 1 a
¥ @E | W § arfws, ds] AR
wwe Ffz ATl FT wART TS G
g1 wufeq 3z a@ amfar § &
afiqor areit & fews & <o dav @Y1 TR
oY A AT & I I § A WA
R W Tg ¥, g AT 3w
o 78 A T ag I FA Y
T o gE @ @ F a7 R,
gfiqor arei #Y afaa frar oAt €
Fe ag o fedy 9w & A
T a ¥ a9 Ay § A s
& @ ew w1 Ay I Svii o AH
a9 7g GEU A IAH A7 A g
T 5@ IS @y g A I few 7 oA
WMagFam R

T Foe weh § e g -
AT T ¥ TF A § TR A
w1 amn & e Y oofte deque (ag-
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reed solution) et grdarc ¥ | vy
wra & e farelt sopre o ot e
T & wear § xofed ag @ A<y A
YA aA @Ay | gfaar s g
gong f farefy amr o< | a<g ¥ A
ﬁ?mwm%w(w)ﬁ
IR H AR AT Teawaial
N e & sfafenasl & ag
WA B ™ § faw
a<g & fafew gl @rosw € qiv &
my v v g wk o
e 994 S16) aY g7 AT Y
o & I axg ¥ I wSuwAv
ATYTATC ST & A § g W E |
% qom g v ag o aegqew Wl
@ aFar g 7 qrfeema Y wir oY
AT FT A wwn N ag ot @
Rkt ? s ey A fafew
TTFTT A gra firom w7 wfi= (agree-
ment) fear a7 S e e
WA § AN § AT e
®Z T W@ ™ | WA A
gfan 1> O @ wiT @ @ § A%
o N ) T E o faoge
HET Z AT | A A1 ABET T
TAFLEATIRGAE | A9 7 qfeeay
Iz A AT ¥ A9 fae foqr wx
ATYTAT. AT &7 AT 787 § I N
Y 9%d § | TE v Y § wifs
qffET &Y 9 3 91 @ aw
w T N g, ww §, ara
g T § 1 T N weeT §
Y fgg et M a8t ag o &
HE FT IAHT ATA FATE,  wEAEE
42t w7 § AR T € wow war
WA d sgn § fr A am
TF T fwag < & fr wramare sy
g o o 9 ol @
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FATE &1 g ¥ fHT FwT EY AT |
o ag Wy § fe @4 wfed,
g W qEE T Ay AT AT
a a1 % | R A9 W I #y
q@RE T % & &7 ;T owgar § )
Y T A § 1% a1% A ey
*mﬂsiﬁsﬁnm@

w eroew ey o (gardam
qfeww) : farRTd @ @ AT

T Gao Mo Wt ;X A
AT WAL 1 AG T ARy
§ 3 @ A fcgw i canfom (abolish)
¢ fifag s v fareg R & I9T
q A 5T § 9 ¥ e w o
fex Gefafram (administration)
¥ arek o A ¥ agfo ¥ ATy
feesa= & qiwe: 919 (zone) @AT
1 IWH AT F A gETS @y
T, g W@ AN @ e IW
¥ T o g zfew o s § AR
IO & 99 | §, TG AT AgY il
Tt A g €

7 JULY 1852

Linguistic States 3313

® qar A 1 ag oF A §, «T-
fifrs &1 97 & v 7 ®
TR T § @t g few § AR
fom ¥ wrow g fe ag = fr
fofam & <t & -

st Sui @ oF qead, @ at
TS AT |

T Tt off gt T § |
9 qEAT & ATV §, Ig S
FgAT € AT ag g% fofam & Y
Lol

wWied a9 F1 ¥ @S N T
F@T AIfgd | TES AW {E TG F
M fF AR w9 § A T
Ig 77 @ fF AT A @R & ar
f< oF arszd www (Boundary
Commission) faar 2 | ¥ 78 I
F & fF 78 WA S qE A
aifed, ag 2@ & fod Famg & A
fgraR Zm A A F qE A | W
T qF wEAT 41, AR 3T A )

Shri M. V. Krishnappa (Kolar): Sir,

1 crave your indulgence and the in-
dulgence of the House as this is the
first time that I am speaking on the
¥ floor of this august House. I am here to
oppose this resolution tooth and pall. I
oppose the formation of inguistic pro-

T g 5 oY o dar  ware ST
d vinces because it is detrirqental. to the
country’s interests and is going to

mﬁ ?“Téfmqg ie;ot?;:dise the unity of this &reat
@ 4, fefaew  (linguism)
WEET | ownigar, s,
wfiaaT qg W@ Fga § 1 ofew
ag T8 ae fF qufigar o v ¥
AT FATS A T N & 7t e
T T wgrg # fofam #Y v
1 S 7z gz W g e

W QT AGAE T qA |

Of all people(l was surprised at the
speech of Dr, nka Sundaram for
whom 1 had great reverence. When
I heard his name I was wondering
myself as to how there could be a
Sundaram in Lanka. Then i thoughtof ~~
Vibhishana, that great diplomat, the
realist who could apprec:ate the
situation. So I thought there could
be a Sundaram in Lanka that is
Vibhishana of Lanka.
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[Shri M. V. Krishnappa]

Today a great internationaligt like
Lanka Sundaram—as while speaking he
refers to internationalism and other
things—wants to distribute this land
on a linguistic basis. I was astonish-
ed when he made a reference to Kolar.
I have got the honour of representing
that area which is in Mysore. It is
the golden part of India—so to say.
About 95 tﬁer cent. of Indian gold is

ere

produced Mysore is not a uni-
lingual area—it is a multi-lingual
area. The progress of Mysore has

been achieved not by the labourg of
Kannadigas alona There are the
Tamils; there are the Telugus. We in
Mysore have developed a cosmopolitan
outlook since a long time.

Dr. Lanka Sundaram: I made a re-
ference to Kolar in terms of the
resolution of the Provincial Congress
Committee of Andhra Desh.

Shri M. V. Krishnappa: In Mysore
we have developed a peculiar culture
of our own. We have developed a
cosmopolitan outlook which is very
essential for the progress of this great
nation. Though there are Telugue and
Tamils, we do not believe that they
are in any way different from us. In
fact Mysore is a meeting place of all
these cultures. We have got a happy
combination of cultures in
Bangalore which is the capital of
Mysore.

Sir. C. V. Raman, the great scien-
tist. after going round the world has
come to the conclusion that there is
no more beautiful city than Banga-
lore. This is the great invention of
that scientist. The beauty of Banga-
lore is not due to the labours of the
Kannadia people alone. It is because
we have developed a cosmopolitan
outlook and we welcome everybody.
Even foreigners when they come to
Bangalore feel homely and express it
in no uncertain terms.

My hon. friend Dr. Lanka Sundaram
wants a portion of Mysore, that is the
Kolar Gold Fields, which 1 have the
honour to represent, to be included in
Andhra Desh, We, the Mysoreans. are
not prepared for it. We are not pre-
pared to go to any part of Karnataka
either. It has been openly expressed
a number of times in the re As-
sembly that Greater Mysore would
welcome the inclusion of pockets and
carridors around Mysore speaking
Kannada. Some of my friends coming
from Rayalaseema are prepared to
ﬁin Mysore provided Bangalore would

the capital, because they feel that
they would be more homely with the
people of Mysore than with Andhra
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or Madras. I can appreciate the fact
that there is a good case for the distri-
bution of Madras province according
to administrative convenience. That
is because of the unwieldy nature and
size of the province and Iits hetero-
geneous composition.

As I said already, we Mysoreans
are not prepared to join any part of
India. We have developed a cosmo-
politan culture and outlook of our own.
There are three communities living in
Mysore speaking three different
languages. But we have made such a
happy combination that we are not
going to yleld to Mysore being merged
with any part of India.

Coming to my Communist friends, I
am surprised to see the number of
resolutions tabled by them. I had the
opportunity of meeting Mr. Gopalan
on three or four occasions when he
visited Kolar Gold Fields. It is a pre-
dominantly labour area and I had to
oppose a Communist candidate. Mr.
Gopalan addressed two or three meet-
ings in Kolar. I attended almost all
the public meetings. After Gopalan
had made a speech, I used to address
the same audience. But the House
would be surprised to know that Mr.
Gopalan never saild a word about
linguistic provinces in any of the meet-
ings. But here in this House the Com-
munists seem to be the champions of
all causes in this great land,—not be-
cause they are interested in this pro-
vince or that province, but because
they want to create as much trouble as
possible for the existing Government.
They want to wreck this Constitution;
they want to jeopardise the national
unity of this great land. I know many
of the inconsistencies of my Communist
friends. I am a super-Communist my-
self, I may not look like a Communist;
I may not have unruly hair; I may not
wear a pair of spectacles; I may not
have my shirts ingide my pants; or
carry a bag supposed to contain docu-
ments.

Now let me point out the inconsist-
encies of my Communist friends. In
1941 they were the enemies of the
British. In 1942 they were their
friends; they wanted all people to fight
the people’s war. In 1943-44 they
were again enemies of the British and
the Americans and were not prepared
to tolerate even a word about the
British or American people on the floor
of the House. What I wish to stress ig
that our Communist friends seem to be
champions of all causes in this world.
They seem to hold the monopoly to
speak about the workers, as though it
is none of our business. They criticise
us whenever we speak, on behalf of
workers and peasants. Coming to the
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linguistic principle, the division of this
great land on a linguistic principle, as
I have said already, is going to be getri-
mental to the progress of this nation.
The Pakistan issue also looked equally
simple. If al]l the after-effects and
repercussions of Pakistan had been
known to our leaders they would not
have accepted it. They thought wher-
ever there are Muslim majority areas
they will go to Pakistan and wherever
there are Hindu majority areas they
will come to India. It looked so simple.
So also the advocates of separate elec-
torates said in the beginning. And the
advocates of linguistic provinces
advance today three or four reasons
for the formation of linguistic pro-
vinces. They are political, economic
and cultural reasons. So far as Lhge
political causes are concerned,
matter looked very simple with regard
to the Pakistan issue. They said the
minorities are neglected in the pro-
vinces ruled by people speaking the
majority language. For example, in
Bombay they say that the Karnatak
people who live in Bombay have been
neglected. They also say that to pro-
gress culturally they will have to carve
out provinces on a linguistic basis. In
my opinion it is not desirable. Because,
the advocates of separate electorate
advanced the same reasons. They said
that Muslims living in provinces ruled
by a majority of Hindus were neglected
and that the only remedy was separate
electorate or separate Government by
the Muslims for the sake of those
Muslims. What is the result? The
result is Pakistan and the coming into
existence of the two-nation theory.
And you know the after-effects of the
two-nation theory.

In the whole world I do not find any-
where provinces being carved on a
linguistic principle. I have seen the
map of the United States of America.
There are forty-eight States and they
have drawn the boundaries with the
help of a foot-rule. 1f at all the
linguistic principle has been adopted
anywhere, it is in Europe. That is
Balkanisation. And Balkanisation is
the curse of Europe. This Balkanisa-
tion is not a lesson to be followed by
India; rather it is a warning to us.

So my humble suggestion to the
Leader of our Party is this. In regard
to the question of the Congress having
committed Itself in any way on this
matter, I want only to read a brief
portion from the impartial, dis-
passionate, unbiased and unprejudiced
report of the Linguistic Provinces Com-
mission. It says:

“It is said that Congress pledges
are behind this demand, and that
the Congress has formed its pro-
vinces on a linguistic basis that
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the present political leadership of
the country is committed to it, that
the desire for these provinces has
sunk deep down into the masses,
and that. if it is now delayed or
denied, it will cause serious dis-
content. There may be some truth
in all this, but we trust that the
political leadership in the country
will rise to the occasion and guide
the country to its duty. The Con-
gress did not form its provinces
on a linguistic basis alone, and so
far as we are aware, has not com-
mitted itself to any time limit in
regard to the formation of these
provinces, unless it be that the
time-limit intended by the Con-
gress was the attainment of
Swaraj. But freedom has come
to us in a way unforeseen and un-
thought of and has brought in its
train problems and dangers never
dreamt of. In view of the dangers,
which now surround our country,
and in the circumstances that now
exist, the Congress stands relieved
of all past commitments and it is
its right as also its duty to come
to a fresh decision on the subject
in the light of the present circum-
stances.”

So I humbly submit that there should
be only one language for India. It
has been laid down in the Constitution,
it has been agreed to and we are
following it that there shoudd be a
lingua franca for this country at least
within fifteen years, when every Indian
is expected to know it. Then where
is the importance of these languages
that is emphasized so much? There
should be one language for the whole
country after fifteen years. That is
Hindi, and every one of us should
know it. As regards these languages,
there are many languages in a region.
For instance, my friend Mr. Srinivasa
Mallayya comes from South Kanara,
but his mother tongue is not Kannada
but Tulu or some other language. Of
course he speaks so many other langu-
ages, and he loves Kannada. He loves
Hindi also. What I wish to say is
that we may have regional languages
as our mother tongue but so far as the
State is concerned, for the unity of this
country we must have only one langu-
age. That is Hindi. Let it be in
Devanagri script so as to facilitate the
unification of this country.

Therefore, once again I appeal to
our Leader and to the hon. Members
of this august House to revise their
decision on this issue. It has worked
up so much sentiment in this country,
it has become a fashion, and it is no
more a matter of reason today. I
know it may wound the feelings of
some of my friends. But today the
interest of the nation is more important



3317 Resojution re.

[Shri M. V. Krishnappa)

and the cause of the nation is greater.
We have to solve several problems.
The food problem, the refugee problem,
the removal of caste distinctions, the
distribution of land in the country to
the tiller—these are problems to be
immediately tackled. We have to give
our first attention to these problems
rather than to this linguistic question.
And, as I said, the unity of this country
is of very great importance. I would
therefore again appeal to the Leader
of the House and hon. Members of this
House to revise their opinion on this
issue and have in their mind the one
important consideration, namely the
unity of this great nation.

I would conclude with this:
Ki and Lords flourish or
J.,Kmu may may

As a breath can make them, as a
breath has made.

l?i:t the national unity, a country’s

When once destroyed, can never be
repuced.3

,- Dr. 8. P. Mookerjee (Calcutta South-
East): While dealing with the question
of redistribution of the boundaries of
the States of the Indian Union one
would like to approach the problem not
from the point of view of any political
party. Under article 3 of the Consti-
tution this House, and this House alone,
is competent to decide this question.
It is no use our sayi that the pro-
blem bristles with ifficulties. Un-
doubtedly it does. But it has got to
be settled, and settled in a manner
which would be fair and just to all
concerned. It may be that in some
areas political advantage is being taken
by some section or other, of the volume
of opinion that exists for a re-examina-
tion of the boundaries of the States of
the Indian Union. But still the fact re-
mains that there is a genuine demand
in many parts of the country—north,
south., east and west—for a quick
examination of this problem.

I do not want to go back to history.
The Congress made many promises year
after year, and in fact it declared that
as soon as it came to power one of the
first questions that it would tackle
would be the re-formation of Indian
Provinces on a linguistic basis. I have
before me the report signed by Pandit
Nehru, Sardar Patel and Dr. Pattabhi
Sitaramayya. There in one place they
emphasize that although in the past
the Congress had made these promises,
the matter has to be re-examined from
a new point of view altogether, espe-
cially after what happened in August,
1947—referring to JIndependence and
the Partition of India—and the langu-
age used is this:
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“We have to adjust all our think-
ing and our activity to the new
conditions that have arisen in
India and the problems of today.
‘There can be no greater error than
to think of today in terms of yester-
day, or to seek to solve today's
problems in terms of yesterday's.”

It becomes incumbent upon us there-
fore to view the problem of linguistic
provinces in the context of today. I
would earnestyy urge upon the Prime
Minister to examine this question in
the context of today, not merely in the
context of what may have happened
years ago. Although we draw
upon the lessons of history, weé have to
consider the grave situation that has
arisen in different parts of the country
and settle once for all whether India
is going to be divided mainly on a
linguistic basis. Speaking for myself,
I have always maintained that linguis-
tic consideration cannot be the only
consideration on which India can be
divided. You must tuke into consi-
deration other factors also, like ad-
ministrative efficiency, security, econo-
mic prosperity, and the unity of the
country. These are vital factors which
no one in his senses can possibly
ignore. At the same time, India Iis
divided into so many provinces, If
the proposal is that we need have no
provinces at all, that we will have only
districts, and there will be no question
of any language controversy, I am pre-
pared to accept that proposal. Let the
provinces disappear. But, if you say
that the provinces must exist, then
there must be some basic considerations
on which these provinces must be form-
ed and in forming them, language will
obviously be one important, very im-
portant consideration. I have not got
the time to refer to the various aspects
of the matter arising in different parts
of the country like Punjab, Bombay
Gujerat, Maharashtra, Andhra, Mysore, -
Karnataka, Orissa. Within the limited,
time at my disposall would like to
refer to my province of West Bengal.

In the report sent by Pandit Jawahar-
lal Nehru and others which I have just
mentioned,—that is the latest which
the Congress has submitted about this
question in 1848, —they have just
brushed aside the claims of North
India. On page 10 the members say :

“We are not concerned with what
might be called petty adjustments
of provinciak boundaries such as
ar:.-i demanded in parts of Northern
India.

Even apart from our view of this
reference to us, we are firmly of
opinion that no such question
should be raised at the present
moment. This does not necessarily
mean that the demands for adjust-
ments of provincial boundaries are
unjustified or without merit.”
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They are not prepared to raise this
question now. I would place, with all
seriousness, the case for West Bengal
before the Parliament of free India. I
do not wish to put it on a controversial
basis. I do not want to raise ques-
tions,—I already see my hon. friend
Mr. Syamnandan Sahaya sitting erect—
which will make Benga and Bihar
fight todav here on the floor of the
House. But, look at the problem from
the point of view of today: I am
using the words of Pandit Nehru in
this report. Here is a province which,
as you know, stands in a very difficult
position today. It has been partitioned
for tkt Lake of the freedom of India.

Shri M. P, Mishra (Monghyr North-
West) : You agree to that.

Dr. §. P. Mookerjee: The circum-
stances in which we agreed are well
known to the interrupter. It would
be much better, if he suffers from lapse
of memory so that he should re-read
those papers.

Shri M. P. Mishra: You carried ona
campaign for the purpose.

Dr. S. P. Mookerjee: We did ask for
the partition of Bengal because India
was {o be partitioned, and the party
to wiich the interrupter belongs was
guilty of that betrayal.

Puniab and Bengal were partitioned
for the sake of the freedom of India.

Anxr Hon. Member: Assam also.

Dr. S. P. Mookerjee Yes; Assam also
to some small extent, but Assam has
olso got large areas added to its terri-
tory. Today, if you take the area of
Bengal, it is about one-third of what it
was ,before. When we raised the
question of the re-adjustment of the
bouwndaries of Bengal. we naturally
raised the question of bringing into
Bengal certain areas belonging to
Bihar, if I may refer to history for a
short while, the district of Manbhum,
parts of Singhbhum and Santhal Par-
gannas, and a,smal] portion of Purnea.
Bengal was partitioned in 1905 and
the House will remember that was how
the Indian freedom movement started.
When in 1911, the annulment of the
Partition was made, it was directed that
there will have to be a re-distribution
and the boundaries of Bengal adjusted
specially in relation to the districts
which I have just mentioned. I am
reminded of certain historical facts
which we cannot possibly ignore. In
fact, in the 1911 Congress session, a
resolution was passed that at the
earliest opportunity these areas which
are Bengalee-speaking areas should
be handed over to Bengal. In 1912,

101 PSD.
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a statement was issued by persons
led by the late Dr. Sachchidananda
Sinha, than whom there could be no
greatér patriot in Bihar. They ad-
mitted that the return of these areas
to Bengal was fully justified and that
immediately steps should be taken.
That was not done. Why was that
not done? Officia¥ documents are
being published now. What was the
history of the partition of Bengal in
19057 In the secret letter which was
sent by Lord Hardinge to the British
Secretary of State, it was mentioned
that it was for the consideration of
putting Bengal under check that
Bengal had to be partitioned in 1905.
It was not done for administrative
reasons or for the purpose of helping
the. people of those areas, or for the
matter of that, of the country as a
whole. Then we find that resolution
after resolution, passed by the Indian
National C(ongress, recognised the
justification for linguistic provinces.
The claims of Bengal so far as these
particular Bengalee-speaking areas in
Bihar were concerned were also ad-
mitted. In fact; as late as December,
1937, at the meeting of the All-India
Congress Committee which was
attended by many people who are
present here, including the Prime
Minister himself, a resolution was
passed on the question of the refor-
mation of the Indian provinces on a
linguistic basis, It was stated at the
end that the Congress Cabinet of
Bihar be requested to take early steps
to restore those portions of Bihar to
Bengal. That was as late as Decem-
ber. 1937, when the Congress Cabinets
were functioning in different provin-
ces in India.

Now, today, I raise this question.
For what reason? It is not a matter of
sentiment for us. It is a matter of
our very existence, of life and death
to Bengal. Today, the area has
shrunk to one-third of what it was
previously. Look at the census of
1951. The density of population has
gone up to 805, from 755 in 1941. It
is the highest so far as I could gather
in the whole world.

Shri A. M. Thomas (Ernakulam):
(IN:F .h_no. It is 1015 in Travancore-
othin.

Dr. S. P. Mookerjee: For the whole
State?

Shri A. M. Thomas: Yes.

‘Dr. S. P. Mookerjee: I stand
corrected. It stands at 805 today.
If I know that it would stand there,
it might have been different. As you
know there are 90 lakhs of Hindus
living in East Bengal. What their
future will be none can tell. The
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Prime Minister sometimes indulges in
statements of self-delusion. He said
the other day that these people who
are coming are beggars. Suddenly,
thousands of beggars are pushing out
from East Bengal. They are not all
of them beggars.

The Prime Minister and Minister of
External (Shri Jawaharial
Nehru): I did not by any means say
that they were all beggars. It
would be very unfair to say so, surely.

Dr. 8. P. Mookerjee: 1 am very glad
he did not say so. In any case. it
has created some misunderstanding.
It is not a question of their being bég-
gars at all. They are being pushed out
deliberately by that State. They will
not be allowed to live there. Suppose
ten or fifteen or thirty 'akhs come out,
where will they live? Can West
Bengal keep them? That is the pro-
blem which this House will have to
solve: not West Bengal alone. It is
a problem for Indiz. It is suggested
that they may be transferred to some
provinces. That is not a practical
proposition. You can send a few
thousands to other provinces. They
will have to live as children of Bengal.
It is not a provincial claim that I
am making. As I said at the begin-
ning, if the decision of Parliament is
that there will be no provinces. it is
all right. But, if you have provin-
ces based more or less on linguistic
considerations, then, you must give a
unfit to each particular section of the
people so that they may develop an
area in accordance with their own
traditions and sentiment and add to
the nationa) strength and solidarity of
India as a whole. I stand for a strong
Central Government. Although the
powers may be decentralised to the
provinces, I am not suggesting that
the powers should be given to the
provinces in such a way that India
may be balkanised, as the previous
speaker said. Far from it, let there
be contentment. let there be satisfac-
tion in the minds of each section of the
people that they are getting what is
their birth-right, and that they are
ing allowed to contribute the best t
they can give to the consolidation of
their motherland.

Hindi may be a common language
and we should all learn it. But I
was surorised to find that the hon.
Member who spoke last should suggest
that there was no difficulty in the
country todav because Hindl was
accepted as the national language of
India. Even the Constitution pro-
vides that Hindi will not thrive at the
cost of the regional languages. It
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will be a grievous day for India if
these great Indian languages which
have made their contribution to the:
development of Indian culture as a
whole, and some of them also contri-
buted not in an insignificant manner
to world culture and civilisation,
should disappear from the face of
free India.

Pandit A R Shastri (Azamgarh
Distt.—East cum Ballia. Distt.—Waest):
He did not mean that.

Dr. 8. P. Moockerjee: He did not
mean that perhaps. None is ques-
tioning why Hindi has been accepted
as the national language: but you

cannot have Hindi #lone in India.
India still consists of various units
and provinces which must thrive

according to their cherished traditions
and culture. Now, here the point is:
how are we going to solve
the future of West Bengal? You
must give us a little living space
from the adjoining provinces which do
include large tracts of Bengali-speak-
ing people. I am not suggesting
that you should give us areas which
will make such adjoining provinces
weak. [ am not suggesting that for
a moment. It is not that I want to
snatch away something from the ad-
joining provinces unfairly and render
them weak or ineficient or adminis-
tratively impossible to be run. I am
not making that suggestion. Both in
respect of Assam and Bihar. certain
well-demarcated areas can be handed
over to West Bengal without jeopardi-
sing them—as indeed the Congress it-
self has often admitted. Tripura
should also rightfully come to West
Bengal.

If you look at some of the figures—
1 am not going into details; time will
not permit me—if you look at the
calculations which have been made in
the last census report, you will find
almost all provinces in Indig have
gained after partition because so
many new States etc., have been
added to them and the density of
population in most of these areas has
gone down; at any rate, they have
got more than ample space. I wish
good luck to them but there may be
some re-adjustment, not by quarrel-
ling with each other, but by sitting to-
gether round a table. Who is to
take the initiative? Some third party
is to take the initiative. The Prime
Minister says: let agreement be
reached. and then we will see what
we can do about it. That is not
possible. The initiative can be taken
by no one e'se except the Prime
Minister of India because he could do
so in the best interests of all and of
India. He has got to call together
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the people concerned not for creating
disputes but for settling them. The
facts and flgures are there. Let
each put up his case, and Jet each
unit be strengthened in such a manner
that each may feel that it is being
done in the best interests of the
country.

Truncated though West Bengal is
today, the upper portion being cut‘of!
from the lower, thanks to Radcliffe
Award what is the contribution West
Bengal is making even today? So far as
Income-tax revenue is concerned,
even today about 35 per cent. of the
total income-tax revenue of India
comes from West Bengal and West
Bengal is getting back in return about
twelve and a half per cent. If you
take your Customs revenue, nearly
about 40 per cent. of the total customs
receipts of India emanate from this
truncated province of West Bengal.
If you take, say, heavy industries,
even today about 70 per cent. of the
heavy industries in India are located
in the small over-congested truncated
area of West Bengal. If you take
the sea-borne trade of India, 40 per
cent. of the sea-borne trade of India
even today are in the hands of this
truncated province of West Bengal.
Then, you have jute, you have other
industries, your dollar earning in-
dustries, your coal—and they are also
concentrated in the small area. And
how is that province populated today?
If you take the last census report,
even today nearly 20 per cent. of the
people of West Bengal come from
different parts of India. It is a
cosmopolitan province from that point
of view. And I take pride for the
manner in which they have been
treated in the province of my birth.
Take education. Mine has been the
first province during the last 50 years
that has given the fullest liberty and
scope to every one coming to my pro-
vince to receive their eduration
through their mother tongue. There
are schools like the Gujerati school,
the Khalsa school, the Hindi schools.
We have not imposed Bengali on the
non-Bengzli people who have come to
our province, I do not want that
this Bengali and non-Bengali feeling
should be aroused. It may be in
some areas some whisperings may be
heard, but they are often heard due
to frustration, due to the inability of
the powers that be to tackle the vital
question: Is West Bengal going to
lwg or not? That is the question
which I am going to pose before this
House, not as a party man, not for
the purpose of snatching away some
territory from somebody else. Give
us living space, some area so that we
can develop ourselves according to our
genius. and in a manner that we con-
sider to be fit and proper and make
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our contribution to the development
of India as a whole.

There is FEast Bengal. I have
repeatedly told the Prime Minister
that the very basis of partition is gone.
The very basis of partition was that
the Muslims and Hindus, all will live
in both the territories. India has

ayed her part. Pact after pact has

n enacted, but it is just a one-way
affair, it is just a one-way traffic. If
you could only ask that East Bengal
should give India proportionate tern-
tory, if you coud have demanded
one-third of East Bengal to India—
Sardar Patel raised this question,
some three years ago in his Nagpur
speech—so that these unfortunate
people, millions of them who had been
pushed out, could have some land on
which to live, I would not have raised
this question. It seems ours is a
policy, an approach of love and peace.
Let that be your approach to Pakis-
tan. But you settle the problem at
least so far as our own country is
concerned. My appeal to the Prime
Minister is this. He should not
brush aside this problem.. We do not
want to raise controversies for the
purpose of picking up quarrels. We
can make a cast-iron case that from
the consideration of language and
from the consideration of administra-
tion, West Bengal should have more
space so that the great stress which
is now being laid on this province
may be checked in some manner
which will be justifiable from the
point of view of India’s advancement.

The hon. Rehabilitation Minister
some time ago stated that the Bengalees
could be sent out to other parts of
India. But it is not a question of
their being sent out. The question
is of their legal rights, it is a question
of their rights of citizenship, rights
of representation. If today two or
three million people are pushed out
to other parts of India. I do not know
which parts of India will absorb the
people coming from Bengal, having &
different language, living a different
mode of life. There is the question
of their representation in the Indian

Parliament. There is the question
of their claims for service, trade.
business etc. These are maxtters

which you cannot lightly deal with.
Before things deteriorate, I would beg
of this House that this question should
be gone into—not the case of West
Bengal alone, but along with all the
others. It is no wuse adopting an
ostrich-like policy and thinking that
everything is going on all right. If
you say: let us not redistribute the
boundaries of India for any considera-
tion, if that is the policy of Govern-
ment. let them say so, let them an-
nounce it and face the consequences.
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Then the people will know where
they stand. It may lead to troubles,
but then, the troubles wild be the
making of the Government itself.
If you say there is to be redistri-
bution consistent with the declaration
that the Congress has made for
the last 35 years, then do not
leave the matter to be decided, by
the parties concerned, but take the
initiative in your own hands. This is
my appeal to Pandit Jawaharlal
Nehru. Let him take the initiative
in his own hands, appoint a Commis-
sion, appoint Advisers, or call infor-
mal conferences of the 'eading repre-
sentatives of the areas concerned,

try to adjust matters in such a way
that they may come to a decision
which will pe mutually acceptable to
all. I know that whatever decision
is arrived at it will not be acceptable
in full to all. There may be sections
of the people who may oppose amy
decision arrived at—I concede that
point. We can face this, once we
settle the fundamental issues on a just
basis and make the major sections of
the people agree to them. It is not
a question of making some debating
point from the Congress side or the
non-Congress side. It is g first class
national issue which has got to be
settled on a national basis, not a
party basis. I like the speech which
one hon. Member made from the other
side of the House, that it is not a
question of the Government party or
the Opposition party making some
point here and there. It is a matter
which we have to go into with ex-
treme care and vigilance, keeping in
view the needs of the units and also
the security of India as a whole, and
if we as responsible representatives
are capable of achieving this, I am
sure, we will be solving a problem on
which rests the peace and prosperity
of millicns of people throughout this

land of ours.

Shri Frank A(élony (Nominated—
Angio-Indians): I rise to oppose this
motion. So far I have noticed that
only one speaker has opposed this
mnotion in  an unequivocal manner.
This problem of language and lin-

wisti~ provinces has been assuming
a1 increasingly emotional aspect. It
has profound significance for the coun-
try. widespread significance, which I
regret seems to be becoming the play-
thing of political expediency, a play-
thing of local passion. And 1 say
this to my Communist friends with
all due respect that I feel that this
problem of linguistic provinces is
being approached in a spirit of poli-
tical expediency, that local and
State passion over this problem—and
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few problems can create greater pas-
sion—of linguistic provinces is sought
to be exploited for purposes of poli-
tical exp&liency. The main argu-
ment underlying my hon, friend Dr.
S. P. Mookerjee's speech in adducing
support for these linguistic provinces
is that cultural autonomy requires
that as far as possible administrative
autonomy should be' coincident with
cultural autonomy. If we accept that
thesis, if we accept that in princi-
ple, then we a t in principle the
framergtatxon of gis country. Where
will this principle be abridged? How
and by what yardstick will it be ap-
plied? Dr. Syama Prasad Mookerjee
has entered a passionate and an elo-
quent plea for this principle being
applied to Bengal. Another Member
of the Congress party has entered an
equally passionate plea for it to .be
applied to the Andhra area. Some-
body who has done research in this
matter has said that there are 220 main
dialects and patois in India. If cul-
tural autonomy is to be made coin-
cident or co-terminus with adminis-
trative autonomy. how are we going
to apply this principle? We will not
solve the problem. It will be exact-
ly as complicated as the problem of
Pakistan and the division of India.

Dr. P, 8 Deshmukh (Amravati
East): Nobody has asked for dia-
lectical autonomy.

Shri Frank Anthony: 1 have said
that. What 1 was attempting to
point out was that once we accept
the principle of cultural-cum-admi-
nistrative autonomy why and how
will we deny the same principle to
other languages or linguistic groups?
I will not attempt to deal with all
these problems, but none of these
persons who are protagonists of lin-
guistic provinces has pointed out as
to how we will deal fairly with the
linguistic sub-groups or sub-linguistic
groups which will be left behind,
however much we may divide India
on a linguistic basis, That is the
problem to which my hon. friend Dr.
Syama Prasad Mookerjee has not at-
tempted to give an answer. I am not
questioning the rights or wrongs of
the claims of the Andhras, but I say
that this sort of claim. {f Tt is con-
reded in principle. will not end with
the Andhra, it will not end with Dr.
Syama Prasad Mookerjee, but that
claim will represent, if we accept it
even in principle, the throwing Into
the political arena of a bone which
will deliberately provoke inter-necine
bitterness and inter-provincial strife.
We will set the different provinces
at each other’s threats like ravening
dogs. before which all your plans and
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aspirations will recede into oblivion.
As | see it, this whole demand for
linguistic provinces is inspired not
entirely by unworthy motives. It is
a demand which has been inspired
in the minds of some persons by fear,
and in the minds of other persons by
ill-concealed communalism. Belong-
ing to a linguistic group or a sub-
group. I can understand the motive of
genuine fear which inspires many of
these claims for linguistic provinces.
There is fear and there is good basis
for fear in the minds of linguistic
groups. I say this with all respect
to my friends who are seeking to
propagate Hindi overnight. I have ac-
cepted Hindi as a national language.
I say that it can be the national
language of this country. But what
is happening? We see that the in-
tolerance and aggressiveness on the
part of Hindi fanatics are creating a
comparable resistence characterized
by this increasing demand for lin-
guistic provinces. The more the
Hindi fanatics will parade this de-
mand for Hindi being imposed over-
night, equally. to that extent will this
ery for linguistic separatism be ac-
centuated. The other motive. as [
see it, is the motive of ill-concealed
communalism. I know that in mak-
ing that plea for linguistic provinces.
people will not only deny, but indig-
nantly deny that their motives are
even remotely communal. I say this
with all respect that many of those
who are pleading the case for lin-
guistic provinces, that spiritually they
are akin to the former Muslim Lea-
guers, and that the motives which
underlie their claims for linguistic
provinces are indistinguishable from
the claims put forward by the Mus-
lim Leaguers. Stripped of verbiage,
what are these motives? Tire motives
of many of those who are claiming
linguistic provinces, are to create en-
claves. cultural enclaves administra-

tive enclaves, and political enclaves,-

which each group will make a happy
hunting-ground for the privileges of
that particular group. In effect, while
the Pakistan demand was based on
a two-nation theory, I submit,
that the demanad for linguistic provinces
is based equally on a multi-national
theory. While my hon, friends may
make out a spacious case, they pre-
sent only one side of the medal, that
of cultural autonomy being coinci-
dent with administrative autonomy.
where this is feasible as an inalien~
ahle right., But I sent the other
side of the medal.ﬁiet us ask our-
selves wha* was perfaps the greatest
cementing factor that gave to India a
sense of nationhood. Different neo-
ple will answer the question diffe-
rently, but I say, perhaps, the grea-
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test single factor was the English
language. It is an Indian Language
berause it is my mothertongue, It
was because there was this common
vehicle for communion of thought
and feeling at least between the in-
telligentsia of India that a sense of
nationhood was given to the leaders
of India. Today the Hindi fanatics
are destroying English overnight.

11 AMm.

Pandit A. R. Shastri: But who are
the Hindi fanatics?

Shri Frank Anthony: I do not know
why people suffer from a guilty con-
science. I am not pointing my finger
at any one at all. I ssy that the
Hindi fanatics are destroying the Eng-
lish language. We have not now the
capacity to put in its place the Hindi
language, But what are we doing?
We say that Hindi should become
the national language of this country.
But if we accept at this initial and
formative stage, the strengtltening
or reinforcement of linguistic separa-
tism by administrative autonomy, I
say that Hindi will never become the
national language of this country,
that more and more linguistic sepa-
ratism will be entrenched. and that
Hindi will be driven into oblivion,
the only cementing facior that we
have ever had will disappear and
India as a nation will cease to exisg

I think it was Dr. Syama Prasad
Mookerjee who said that we should
not forget the lessons of history. I
also want to remind the Leader of
the House—he is unfortunately not
here, in fact I do not need to remind
him, for he is a fairly profound stu-
dent of history himself—of the
lessons of history. What has Indian
history got to show us? Indian his-
tory has shown us that throughout
the centuries, parochial. regional or
state loyalties have more often than
not outweighed or overborne nation-
al loyalties. I say this with all
seriousness that we are still in the
formative stage of trying to be one
nation—we are not a nation as yet—
and we have yet to build it firmly
the various constituents of nation-
hood. If in this incipient stage, we
accept even in principle linguistic
provinces, then I say we will revive
and enflame State loyalties to such
an extent that they will destroy and
consume our nascent national loyal-
ties. That is why I am so opposed
to accepnting even in principle this
concession with regard to linguistic
provinces. Some of my friends have
pleaded—and it is a usual plea—that
linguistic provinces will bring greater
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administrative efficiency. 1 entire-
ly disagree with that prof::smon. 1
say that linguistic provinces will
create chaos, from our experience of
what has been or what is likely to be.
Take for instance the Andhra State.
If an Andhra State should be formed,
Telugu will become increasingly the
pride of the Andhras, In the case
of correspondence between a Hindi-
speaking province and this Telugu-

aking province, what will happen?
Idglfe fanatical Hindi-speaking provin-
ces will insist on sending their com-
munications in Hindi while the An-
dhra State which by this time would
have acquired its own stature—will
insist on sending counter-replies in

Telugu. It is going to happen].......

An Hoa. Member: You will be the
interpreter then.

Shri Frank Anthoay: 1 have not
yet assumed such multi-national
proportions as to act as an interpre-
ter. My friends may repudiate that
such "a thing will happen. But what
is going to happen to administration?
For instance. in the Hindi-speaking
provinces, where we already have
this cultural autonomy coincident or
coterminus with administrative au-
tonomy, what has happened? Over-
night all the officials, even those who
are not natives of that State, who
have not achieved that degree of effi-
<ciency in order to be able to write
their communications with an appre-
clation of all the nuances of that lan-
guage. t» make those communications
intelligible and effective, what is hap-
pening to them? My friends from
Madhya Pradesh—senior people who
are not natives of that State. who do
not understand Hindi well—they are
obliged to sign orders etc. written by
clerks without understanding them,
I say this has happened and will al-
ways happen in every State if this
principle is accepted.

Shri K. K. Basu (Diamond Har-
bour): English should remain.

Shri Frank Anthony: Certainly
English should remain, until we have
some uniformity in the country.
Hindi-speaking parents—I happen to
be the Chairman of a Board connec-
ed with 300 schools—have come to
me and have complained that the
education pf their children iz being
destroyved. LWhy do people like Pandit
Pant and Ravi Shanker Shukla send
their children to Anglo-Indian schools?
Why? Because where you have cul-
tural cum  administrative autonomy
what has happened is, that English
has been eflaced and “Paranthu”
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Hindi, to which my hon, friend, Mr,
Chattopadhyaya referred, put in its
place. Overnight they have been
asked to pursue studies in "Paranthu™
Hindi, they have been made to swop
educational horses in mid-stream.
What are the parents saying? The
boys who pass the Matriculation have
learnt only the ABC of English from
the 7th standard with what resulit?
You are destroying in the States
where you have this languagce-cum~
administrative autonomy, the educa-
tion of the present generation. These
children, as they are turned out. are
semi-literate—they are semi-literate in
“Paranthu” Hindi, they are semi-
literate in Hindustani and are the
most pitiful oramuses in English
(Interruptions).

My friends from the South have
not been overborne by this narrow lin-
guistic curse. Today if in spite of
this, we force linguistic provinces on
them then they themselves will be
caught up in the maelstrom which
will lead to administrative inefficien-
cy and which will lead to the destruc-
tion of the Soutlr Indian student.

Sir. there are so many interruptions
that I think I should be allowed at
‘.legst five minutes more. I hope you
will give me at least three more
minutes. As I was saying. the South
because it has not been afflicted by
th_is narrow linguistic controversy,
will lead India more and more and the
South will enjoy...... (Interruptions,. I
am not from the South. I am from
Madhya Pradesh which has delibera-
tely limited the educational cultural
horizon of the students. But the
South has not done so because it is
more liberal. 1 almost sald more civi-
lised. Because they have not destro-
yed their educational system. they
will increasingly enjoy the monopoly
of our administrative services. So
far as overseas and higher studies
are concerned. the South will also
enjoy a monopoly more and more. I
say. let us not throw a fly into their
ointment of enjoyment. Let them con-
tinue as at present.

[l

T am sorry that the Leader of the
House is not here. But Home Minis-
ter is here. I want to make a final
appeal to the Prime Minister, I say
that this problem requires—I say it
with  all respect—not only clear
thinking. but great courage. I know
the political quandary that the Con-
gress Party has been put into. This
question of linguistic provinces has
now invested with such a degree of
passion and irrationality that the

party, merely ffom the point
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of view of political expediency, can-
not deal with it with the forthright-
ness that it might because in the poli-
tical fleld, when the hustings come
.closer, and closer, they willhave a
competition in promises. That is the re-
quest I was going to ma‘;e to the hon.
the leader of the House. o not from
motives of political expedlency be led
into a competition of promises with
the Communist or any other party; any
party inspired by political adventurism
can indulge in, shall we say, more
lurid promises— promises more ravish-
ing in the artificial nugity—than any
responsible Government,

I say that the first great surrender
that the Congress party...(Interrup-
tions). May 1 continue, Sir, without
deing interrupted ?

Mr. Deputy-Speaker: I will cut
out two minutes from his time.

Shri Frank Anthony: As I was say-
ing the first great surrender by the first
great retreat that the Congress beat
was when they accepted against the
advice of Mahatma Gandhi that the
national language of this country
should be Hindi instead of Hindustani.
1 say that that is the first great re-
treat they beat. Today the Congress
party is faced with another language
<hallenge. The Congress has not yet
stopped beating retreat on the lan-
guage front. If on this particular
issue the Congress makes another sur-
render, then 1 say it will be releas-
ing into the political arena opposing
linguistic armies which will make
Pakistan and the Muslim League theo-
Ties pale into insignificance. 1 say
that you will not have partitibn of
the country into two parts, but you
will have partition or the butchering
of the country into multiple parts. as
great in number as you will have lin-
guistic provinces. I see my friend, Dr.
Katju is shaking his head. I hope the
shaking of his head does not repre-
sent the considered opinion of nis
party. I say that the only approach
to this problem is the approach from
a rational linguistic point of view.
Jawaharlal Nehru has done well in
tackling communal-political bodies,
that is an issue with which he has
jome{l battle. but he has failed today
to join battle with the new commu-
nalism, the communalism represented
bv this new phrase—coined by K. M.
Munshi—linguism. I say it is a new
communalism which is hydra-headed.
It has a greater potential of danger
than the old communalism with
‘which Jawaharlal Nehru had battled
in this country and practically wiped
out. And the only way in which the
Longress party can deal with it is
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by applying itself—it is long overdue—
to the problem of language. Even
Dr. Syama Prasad Mookerjee, al-
though he did not expressly say 1t.

implied it. This question of
guage supremacy, this question ot
competing langusge claims can be

solved and there will be competing
claims and no articulate rancorous
claims for linguistic provinces only if
the Leader of the House will set out
immediately—it is long overdue—to
have a coordinated and properly in-
tegrated language policy for this
country, Certain paper guarantees
have been incorporated in the Consti-
tution. The Prime Minister has join-
ed battle with the communal-poli

battle with

groups. Let him join
the new communalism, He has not
done it lvet. Let him join battle

with this new communalism which is
represented by this fanaticism in
respect of Hindi and let him evolve
an integrated language policy, where
the claim of Hindi will be recognised
as paramount but the claims of every
other language, every other linguis-
tic area and group will be properly
integrated. where instead of compe-
ting claims we will have an integra-
ted language structure, where there
will be harmony between the claims
of Hindi and the other languages.

Shri Chattopadhyaya (Vijayavada):
When I woke up this morning, I did
not realise that I would be addressing
this very august House. But 1 felt
that I should add my humble voice
to the voices that support the re-
solution which is under considera-
tion. I am_ not going to take up
more than five minutes, because this
is not going to be a speeckr but just
a record of my voice and my vote.

When I think of the promises of
the Congress and its attitudes of the
past and compare them with those of
the present moment, I am reminded
of a little story which I cannot help
telling and whiclr I think you- will
enjoy. There was once a man, a
very brilliant man. Somehow, for
what reason God only knows, (and I
do not know whether God himself
knew) he became slightly unhinged.
He was taken to a mental asylum.
The superintendent of course knew
he was a very brilliant man. After
two days the superintendent thought
he should examine this man and analy-
se his case. So, he went to the man
and said: “Hallo, Mr. Jonathan?”
“Hallo?” “May I know who you are?"
“Ha, ha, ha! * Don't you know?” “No,
I don't know.” *“I am King George!”
“Thank you."” And the superinten-
dent went away. The next morning
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he went back to Mr. Jonathan and
said: “Hallo, good morning.” "Good
morning.” "“How do you do?”" “Very
well, thanks.” “May I know who you
are, Sir?” "“Ha, ha, ha! Dont you
know?” “No.” ‘Hitler !  “Very
sorry to have to interrupt you, Mr,
Jonathan,” the superintendent said,
“Yesterday you said you were king
George, and today you say you are

Hitler. How do you explain it?” "Ah
ha! That was by a different mother.”

said Jonathan. These promises of
the Congress seem to be by different
mothers of yesterday and today.

The proposition of linguistic areas
is just four years younger than I am:
that is to say—I am 54, and this is
about 50 years old. It is nothing
really new. We all know it and 1
have nothing really new to say about
it, because all the preceding speakers
have talked very ably and very
learnedly. There has been a lot of
learning about those speeches. I hope
mine will have at least a little wisdom
if not learning.

Well the Congress itself, as we know,
in the past, fought tooth and nail
against the British on this very
point. and always stood for linguis-
tic provinces. It knew of the British
technique of dividing India. It
knew of their very mischievous poli-

cy.—that they wanted to rule by
that mischievous technique of im-
‘?erlalism which has always been

'divide and rule”. Today we find
that the very thing is continuing. It
seems rather curious to me. I am
not a politician: I am a poet and I
suppose I am not supposed to under-
stand politics, but still in any case it
seems to me rather queer to see a
continuance of the selfsame method
and technique.

The Congress had always been a
wvaliant fighter, as 1 said, and in fact
we all know that it is on this very
basis of linguistic areas that the
Congress wanted to conduct its affairs.
I feel that today the tactic of promo-
ting individuals from various States
to high positions in order to assure
those States that the Government are
doing wonderful things—as also to
keep them quiet, does not really work-
ing among the people. 1 represent
Andhra from where I have been elec-
ted and I have had the occasion of
knowing the opinion of many thou-
sands of people, without- exaggeration,
and I know that the peoiﬂe beyond
doubt are for the tormut an
Andhra Province. to
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say that they have differences amongst
themselves. They have not. I do
agree that there is a handful, a small
handful, who for some reason or the
other—may be selfish ones: [ do not
want to attribute motives to them—
make these differences loom large on
the horizon of decision. But I am
dead sure, I am sure that I am not
wrong, that if you take a plebiscite,
if you put the Andhra Province to
vote, you would find over 90 per
cent. would stand for an Andhra Pro-
vince. We have to face things square-
ly. We cannot close our eyes like
little children and say. “Well, we are
safe.” The child thinks it is safe:
“The parent cannot see me because
I close my eyes! It is not fair. I
think, at this historic moment in the
history of our country to shut our
eyes to realities. I, therefore, sincere-
ly hope that our Prime Minister, ‘he
hon. the Leader of the House, will
not just wave away this great burn-
ing proposition with a slight wave
of his hand. but will really sit down
and come down to brass tacks and dis-
cuss it with the various leaders of
the various provinces and get to know
the mind of the people, For after
all the mind of the people is the main
thing in the great national progress
of any country. [ wish also to give
this warning: if we do not consider
this tremendous question with more
seriousness, with more clarify of un-
derstanding and an attitude of genc-
rosity which is very essential today.
you will find that the people will see
to it that if it is not given. they wiil
take it. It is not a gift that we ask
for: it is a matter of right and that
right shall be- fulfilled. if not today,
tomorrow; if not by the Prime Minis-
ter, then by the people.

ot aftrir @@= (F7 &feo) -
UG WERG, Y A% ¥ A ¥
Ao 7 WY fY ST R Arewd gar
e ot wA wT oY g A e A wwf
¥ W% 9T W 6y g §9 W 4T
T T ? qAE ¥ FL TH AR
(7%) ax oY ST AOF, ITHT A w7
fir g% 9w % foR qar &,
<7 ¥ R Ve QR 3sue
(suvit) w w3 & o dar &ife,
wd  foar wwwd ¥ fo G
Aford oz g &9 vz (River
valley projects) ¥ feat qar §iford »
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A gk o A F e fE g

qEdaTAd ¢ o gw o | Fefiafers
NS & o A am w @ & A
g A wifgd fe afee gl
w7 Farfew & 3 F17 4y 9 F1 7T
9 a1 A% & § W1 o ) gred
Fem e Amea § | W A
IEl T W faame FAT e ) w=
H FTUE q9aT JIHIT 7 @ @ |
N x| H AT 9 A w1 aT
A Z ) HW EW A O g H
RE T T AW EW g,
q¥ g9 A 99 ¥ 98 ¥ = 97 fa=r}
fean fe st T8 &a=ar & FOT
T &% fou g7 999 W H o1 o
#:iT (law and order) &= ax ¥
g9 @ T I FH T F&FR
A 7 ¥ 9> I F9 H
femr sk w® § IR @O W
e aw fhaw &
(Integration of Indian Sta.bea)
WA Teat &1 faew aud
g § femr afix [/ Tl &
w@En b, ¥fwa §2amm (frea) &
g 7 Y I gw d=EY a@ A
o @ qar & f§ FFs T, =G
AT & T@ET 54 qT4 ¥ g LA
(foe) w1 & q@ 7 @ar

foq aw@ & v ot § faear

§ 99 avg & Y 9 <@ aNg F

wuz (fasm) g€ & ar g & -

freaf 9 &1 =imw M=% @
I adY g AW F HwW Y ag
¥ I 9 TFAT & | S oY gfagw
(d9) amama 97 gfaew ® onft
T ¢ wfRw (Far) of &
usat § fra SR ¥ T I9qT 9
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vawn g0 ey, v 2fed A 7% g
o ag fr afude 7@ § 5 i Fray
ZAR AR &1 ag 5 F7w anft wAT
axY g, @ g oEw 9§ OF
faar gw dam *% e a8 wmrar wra
AT g Wfgh =Y w0 4% 9w qwn
g7 <ur e F NS foE &) 73
g % 34 ¥ urmfus pwtRas (rfen
THE) ¥ § ) #AA foR §F @y
g fa¥ w s A s e
g wufod & fofrafes s
I FAH F W FR o
FadB am AT v adi g s
W H oA N feafr agr a8, ew
THY Sl A1 A aEen SRy €
AT I FY CFAT Y A" HAT
TR E, T AT I R ¥ a1z
& ar § §2 a9 awy & |
AR TN FTEHIT FT AHST G2 A
g T AT Ao ¥ R dur anfed

wfed A0 a7 ge=) ¥ faa
& fe @@ oo a9 a9+ A9 fratas
&7 & garfe® wq €1f9d,  aow g
N Tra DifsF @H F9 aTaCT
¥ HIF AT ATTH AW FY AT T,
fwa 2a &t £ FeTF A Y
I @ F wfgd g @war
aifgd 1 w9 W ARt qf@iaaEy
qT 991 &1 ST T 47 A IT Ny
g TF T ATS AR g F fefgae
qTF ®Y T G FIRATT A FER
fefegae &, gt Fif*ege= (con-
stituency) & ag s (project,)
Y wifgd | faeTd ag =Y warfs
WA & for dur g ar A
& & dar ¥ e, IfFT ag Wiwe
IR Wra & AT & Wifg@d o av
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g ag s wfgd fs wYa @ iy
> wfgd | AT W TWT W
F9 2w & S wr afew feafa ®
e wTAT §, AW W W A
g, fomawy gmw  daey
q g & W@ A ar fadel o A
wg e @ W ww qU g g AR
¥ dar g w wifgg At sa faeafon
sgfeag ¥ GREATAl ®) ATTH) WY @
grear § ? suw sER Ay A wyrfw
i dme ¥ AR g v A ¥ Y
§ s 3a v wga faslt @
qfgy | A W A A W AL
*TAT WEAE 7 FIT FIAT WEA
1 7> 39 & fod amy wY e wifed
f fofisfees mifadg wfgg 1 a9
Y YA ArEATEl § 9% §T TE AL
* e ¥ g g wfgd 1 q A
qaw T A ol T gfE
waTS A G 5 @@ 2w ) werd &)
ofee @ w7 §Y i wA AT

a-ﬁ-qq;ﬂﬁ% AEIATSAT  HT ATH
fer ¥ AT 71 ge vy fe
F arx o fggeara & aXH AN AT
e i G
FeFR A Aeg A A g wfwe-
zgua  (dfawra) § Av fem &,
A 3w ® e s o fegear!
sfed 9w & ag fomn nargfe o
ATET GT BN GAW qF AL ATAT AR
AT AT S A T - fFoaw
2 fgma Mfcarz(transition period)
Syarg AL AT AAANG A1 39 K
*2) T DT AFHRE AFATL L A
ATeT &Y oY AT W g xafeq AmEr 9%
. 5q K AT FATA® GG wE-
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foq faq arf ¥ 7 "y =T §
IT w1 ft oft wgAT § fw a9 WY
st (fadey «=) aUd av g
% 9% 9T g% a1 w1 § v few
AR AFTL | W H g IR
®Y A A1 AU AT S FEA
fegr a st wvorr Tt fwm,
A Ay ga ¥ > & § dfww
TR A7 & ST wA F 7T W
g A | | & fox wrew fafaeet &
g %z & oy gy w7 HET w3
gg Ifwa Affy) wZT FA F EW
% @t 7@ 4 @y ggdfe o gx
AATF TF T I AL &1 TR W
w1 )l g8 wgwm ¢ A ¥9
wga1 g f& 5w & faar @Y s
@ A, A ATy Fgd ¢ fw o
T Wfgd | 983 A9 7 a7 wL
M ITF X ATET FE | fwy
FAT AT A g fez F @A ag A
3% T8 A awdy wafed gg AN
IR AT Ft a7 faga ooa g a9
A A FTRE IW AN afuw gz
g IF RV A Far a7 7Y avd FE&
T T A ATEH AT FT AT
FyTdfayargi g

qH  FT ¥ AT w7 fraw
@ & fad & arg w1 Aord g

Shri Gadgil (Poona Central) : It is
impossible to accept the resolution as
it is too vaguely and too widely
worded. At the same time the broad
principle of having linguistic provinces
which in a way underlies this 1esolu-
tion is certainly acceptable and in fact
the Congress manifesio—in its latest
form—which was adopted at
Bangalore has accepted the same. 1
agree with my friend Dr. Syama
Prasad Mookerjee that this is a
problem which is not very easy but
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which is of a national importance.
“Therefore it deserves to be solved in
that higher and upper atmosphere.
And in that he has promised his
wco-gperation. I think the Government
will certainly note this and take
.advantage to the extent possible.

People have been here even today
1o oppose the formation of Provinces
on linguistic principles and one of the
poinis expressed was that it would
‘lead to fragmentation. But they do
not see the full picture of today. On
the one hand we have Ajmer-Merwara,
Bhopal and a magnificent province
:which is as big as the pin-head,

namely, Coorg and on the other side
like

we have Uttar Pradesh extending

a leviathan covering the entire Doab
and trying to stretch its hand much
further to reach Vindhya and aspires
to be still bigger. Now, not only this
but every year it is sending thousands
of bhayas to Bombay and dozens of
politicians to Delhi, but not willing to
send outside its border one grain of
its surplus food. Now if you want
some scientific approach to this
question you cannot but adopt certain
principles for the administrative
«division of this country, namely,
those principles which the Congress
manifesto has adopted. The British
went on administering the country as
they went on annexing. Annex and
administer as you annex that was
their policy. There was no principle
in it and all sorts of strange things are
noticed today. And the worst lot has
been that of those whose mother
tongue is Marathi.

Now there are 45 lakhs Marathi-
speaking people in Hyderabad—in a
minor..y, about 80 lakhs in the Central
Provinces 1n a minority and in
Bombay with the recent merger we
are practically not a majority nor a
‘minority too but somewhere in a
doubtfu! situation. See the injustice
resulting from this arrangement. Very
recently the Bombay Government had
introduced a Bill for making Hindi as
the State language and all the three
languages, namely. Kannada, Marathi
and Gujrati have been roduced to the
district level. Apparently it seems to
b= a very innocent picce of legislation.
But the Gujrati language has the
status of State language in
Saurashtra: the Kannada language
has the status of State language in
Mysore. But so far as Marathi is
concerned, it has not got the status of
a State language anywhere. Now
what does it mean? Language
progresses as experience is accumu-
lated, but here at State level the
Marathi people are completely deprived
of the advantage therefrom. Not only
this but as far as I know the social
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and the economic order in the
Marathi-speaking area is to the dis~
advantage of the local people. The
trading community and the indus~
trialists are all non-Marathi. The rest
of the population are merely workers
and peasants. We see the inequalities
of wealth, inequalities of opportunity.
Do you sincerely feel that this

will not create social strains and
stresses and ultimately result in
an atmosphere of despair and

desperation? No country can afford
to keep a substantial section of its
population in that state. What is
worse, 1 fear, is that a mood of
sullenness is gradually coming over
and when that happens all initiative
is immobilised, all constructive urges
and impulses are arrested because
there is no outlet. We are told there
are a number of difficulties. In 1947
and 1948 I myself realised that those
dj.ﬂ&cultieq were really wvalid and
giving evidence before the Dhar Com-~
mission I said, “Even if you offer me
United Maharashtra now I will not
accept it because we are not ready,
the country is not free from difficulty.”
In 1947-48 we had to consolidate the
power, we had to bring about a sense
of unity in the country, and therefore
the great Sardar Patel started the
unification by three stages: First,
accession of the States, then merger,
then democratization. All that is,
achieved, and logically now we must
say we are in a position in which we
can afford with safety to consider the
question of redistribution, administra-
tively, onf this country. There are
people who will always say there are
difficulties, that the times are not
propitious. I do not remember any
generation which had not had to face
problems, I do not remember any
point of time which was free
exclusively from anxiety. Therefore,
this argument will not hold water—
you must proceed. Some of the
circumstances that were narrated by
Dr. Mookerjee are absolutely valid and
must be taken into consideration. It
is wrong to say that because a people
speak a particular language therefore
they are against a united State. Om
the contrary I would say that unless
you create an atmosphere of consent
and happiness in those areas which
have a particular linguistic community
their ioyalty will not have the
opportunity to flower and they will
not, be able to contribute, to the best
of their ability and to the best of their
intellect, to the progress of the
couniry as a whole.

This problem has got to be tackled.
and the Congress is committed to it.
The Congress manifesto says, “when
there is general agreement”. I would
most respectfully request the leader that
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this does not mean that there must
be not a single dissident voice and
every interest must agree and then
only you can move. That is not the
narrow interpretation I put on it. I
honestly felt when I raised my hand
at Bangalore in support of that
manifesto that it did cast a positive
duty on the Congress. when it came
into power. to do something concrete.
Otherwise. to allow things to remain
where they were will lead to a mood
of sullenness which would result in
very dire consequences. As 1 have
said on earlier occasions, we must

move, feemr  afy  fa=rdiar

You must move—you may take small
steps if you like, According to me
all these problems are of two varieties:
main problems and marginal pro-
blems. The problem referred to by
Dr. Syama asad Mookerjee was
essentially a marginal problem, but
the main problems are Karnatak,
Maharashtra and Andhra. And 1
would not mind if the Government
first tackles Andhra. then Karnatak
and then put me last in the queue
because I have sufficient confidence in
the Congress organisation and its
leadership that when they are oledged
to a proposition they will do their
best to implement it. Therefore,
instead of merely waiting “or events
to develop the right leadership consists
in manoeuvring events, not in ineeting
what the other peopic do. You must
take the initiative. What have the
Communists done? In fact. in Andhra
they actually stole the political clothes
when they were about to be ironed—
before they were ironed they were
stolen—and they succeeded in the
elections. Therefore, the ({initiative
must not be given into the hands of
those who do not share the nationalist
ideclogy but the motive behind this
resolution is not free from doubt.
It seems to be to ultimately redistribute
this couniry on the principle of
nationalities which is the solution
offered by the U.S.S.R. philosophy. I
am not for this. When we ask for
linguistic provinces none of us says
that he  Dbelongs to a separate
nationality. No, we ask for it on the
analogy that the entire building belongs
to all of us, but let us divide it in such
a way as to reduce friction betwsen
brother and brother and to create an
atmosphere in which hearty co-
operation will follow as a necessary
consequence. In that spirit the demand
for linguistic provinces is urged, and
J assure you that so far as the
Maharashtrians in Bombay are con-
cerned, although they have a majority
in the Bombay Assembly they never
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abused it. In fact, they suffered
because of their majority ; they were
overwhelmed with a sense of responsi-
bility that they must be fair to their
neighbour so lonf as they are a
composite State. assure them that
when we part we will part as friends.
We will adjust all our differences. I
do feel that though you may oppose the
solution of the problem here and now,
or. immediately as the resolutinn savs,
and it may not be practical to do so,
yet it will not be statesmanship tn
delay the solution and create a sort of
suspicion in the minds of peaple. When
I wentl 1astl timeh toCKarnntak %alev
were all against the Congress. ey
say, “We have been trying for this
linguistic province and every time we
are being told. '‘Today’, or, ‘Tomorrow’,
but that day never seems to come and
the problem remains”. 1 therefore
honestly feel that this is a challenge
to the statesmanship, to the constructive
genius of our leadership and our
genius for political compromises and
it we accept that challenge I have not
the slightest doubt that this problem
will be solved.

Somebody referred to Mr. Murnshi.
Undoubtedly it is very dJifficult to
sgtate where he exactly stands, because
he was the first man to speak of
Maha Gujerat. Then there -was the
cry of Vishal Karnatak and we the

r Maharashtrians. out of sheer

inct of self-defence said. let us be
something—we will be a united family.
But even Mr. Munshi in his boox has
said that a redistribution of provincial
boundaries should only be undertaken
when the national emergency has
,~that was written in 1947-48—
and when a dispassionate consideration
of the relevant factors, administrative,
economic and geographical is possible.
To do justice I feel the time has now
come. There is no national crisis
facing us now. Freedom has been
consolidated but to every citizen in the
country it is useless unless as a
citizen he experiences in his own life
that freedom means to him more
bread, more cloth, greater opportunity
to speak in his own tongue, and
enough fields for the exlpanslun of his
personality. In that spirit, we must
approach this problem. I therefore
earnestly request the Leader of the
House tn make the position very clear
and undertake this positive duty to
bring about an atmosphere in which
the different elements will come to an
agreement. and not leave the matter
in the good old British imperialist
style saying “Unless you agree, nothing
can be done.”

I do not want to take up any
further time of the House.
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Shri Punnoose (Alleppey) : Finding
‘a large number of hon. Nembers
coming forward to partake in the
discussion, J thought that I would have
no chance to speak at all, but here is
an occasion when I can contribuiec my
views on the question of linguistic
provinces. 1 was listening very care-
fully to the speech made by my hon.
friend Shri Gadgil and 1 could not
exactly understand where we dillered.
He made a certain reference to the
Communists and said something about
their taking hold of principles that
had been put into practice in the
U.SS.R. He said that linguistic
provinces should be formed and that
language was a basic factor. What
more is being demanded by the
«Communist Party, I cannot understand.
The Malaylee, the Tamilian, the
Bengalee—they are not simply sections
«of people. They have certain hall-
marks of their own. True, we are all
sons and daughters of India, but there
are certain specialities, certain special
features, certain traditions, that are
our own. We are not simply sections
of people. We have a past. We have
a language. We have tastes. We have
got a certain culture, a certain outlook
specially our own. all of which we
characterise as the qualities of
nationality. In acknowledging them. in
recognising them, in implementing
them, we shall do nothing wreng. We
believe that by doing so India will
become stronger, will become more
united. and will achieve that
personality which will enable her to
tackle her problems more ably.

I am told that the Congress leader-
ship is prepared to concede
principle. In the past it has done so.
That itself is proof positive that *this
question has tc be tackled immediately.
‘Whenever the Indian National Congress
had to mobilise the people, to inspire
the people, it shouted the slogan of
Ydnguistic provinces. When we were
fighting the British, when the Prime
Minister of today was the leader of
the anti-British movement, he shouted
from the housetops this slogan of
linguistic provinces. Why? 1ln 1946
when the Congress issued its election
manifesto. it did not forget to add this
question of linguisiic provinces. They
knew that it was a mobilising factor.
Today we are told that we have to teke
into consideration the unity of India,
the economic prosperity of India. We
find a tendency to pose this question
of linguistic provinces as ag
economic prosperity and against the
unity of the country. That is a very
mischievous way of doing it. That is
very misleading. In fact, we will be
able to tackle our economic and social
problems better if we are organised on
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a linguistic basis. The happiness of
the Malaylee, the contentment of the
Tatpilian and the feeling of satisfaction
among the Bengalee—all this will give
us greater strengih to tackle these
problems. Therefore, it is not a
question of the Malaylee or the
Tamilian or the Bengalee demanding
something. It is a question of India
gathering strength to tackle her
problems.

The leadership of the Indian
National Congress is always in
difficulties. The Prime Minister, of
course, dislikes the princes but he has
to tolerate them. He would like to
hang the black-marketeer by the neck
but he has to tolerate him. He is a
hater of imperialism., but he has to
reconcile himself to the British
Empire—I mean its new edition, the
Commonwealth. On every issue you
find the leadership of the Indian
National Congress compromising. I
would say that our Prime Minister
spends half the day in enunciating
principles and the other half he spends
in finding out ways and means, in
finding out excusis, {>r zZetting away
from them. This is not an zecidental
contradiction—this is conflict between
principle and practice; between what
i1s fo be done and what is actually
done. If you look at the Three-Man
Committee Report, on more than one
occasion it is said “As a democratic
Government, we will have 1o submit.”
The word “submission” is there
repeated twice or thrice. It is not
merely a question of submission. A
Government of the people does not sit
tight and say, “If people want
linguistic provinces, they will have it.”™
If the Government is really a demo~
cratic one, if it is a peoples’ Covern-
ment, then it should not allow things
to take their own course. It must give
shape to the aspirations of the peaple
and implement and put into practice
immediately the desires of the people.
This sort of fumbling, this sort of
looking this way and that must be
stopped immediately. This problem has
to be tackled now and here. This is
the first time I am hearing arguments
against linguistic provinces. In Kerala
no public speaker can easily ao it,
because people will not allow it. I am
not saying this with any parochial or
provincial feeling. We people are a
crore and a quarter or so and we want
to tackle our problems in our own way.
The hon. the Finance Minister knows
that irrespective of party afliliations,
we the Members of Parliament took up
the question of coir. (An Hon.
Member: Also copra.) Yes, copra also.
A fall in the market price of coir means
the starvation of fifteen lakhs of
people in Kerala. Again, take the
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estion of handlooms. It means

een lakhs of people. In fact, in
the whole of Kerala poverty is 1aging,
and what is being done? You say,
“Don’t be worried about this linguistic
province business. It does not 1ratter.”
I am asking you in all seriousness,
what steps have you taken, what are
you doing, to look after these tnings?
You ask us to go to the State Govern-
ment. The State Government says
that it is awaiting replies from the
Central Government. And the Central
Government is expecting—I do not
know, what. The result is that we the
people of Kerala with one voice
demand the immediate implementation
of that linguistic province.

Shri Mattheu (Thiruvellah) : No.

The Minister of Finance (Shri C. D.
Deshmukh) : On a point of information,
Sir. The hon. Member asked what the
Central Government are waiting for.
I told the deputation that unless they
send echemes I do not know what kind
of assistance is requirad. ‘Those
schemes must come from the State
Government.

Shri Punnoose: Yes, Sir. It is a
question of schemes. The Finance
Minister did say that the State Govern-
ment should send schemes. It is a
matter to be settled between them.
Schemes or no schemes, our people are
in difficulties. We believe that a
Government of Kerala can tackle these
problems more successfully. The House
would be aware of the fact that nearly
50 crore of rupees worth of commodi-
ties are being exported from
Travancore-Cochin State alone, which
means about eight per cent. of the
tota] export value of India. 1f Malabar is
also taken in and a linguistic province
is formed we the people of Ilerala will
be able to manage our afTairs and have
a better future. We will be able to
preserve our culture and develop on
our own lines.

There is no question of our getting
away from India. Neither we
Kerala, nor the Tamilians, nor the
people of Andhra want to live in
isolation. India is as dear w us as it
is to any hon. Member who opposes
linguistic provinces. This burning
problem among the people should be
taken up immediately and a solution
found. There are people who are
honestly in doubt that India will go
asunder. I say that is an instance of
supreme disbelief in the patriotism of
our people; in the shrewdness of our
people and in their capacity to keep
together. It is good that our leaders
feel themselves intelligent. But they
should not feel more intelligent than
the people themselves, The people have

the strength. have the capacity, huve
the foresight to guard their own.
interests. Therefore, it is not @
question of submitting to the people's
will but of giving shape to their desire-
and to implement it here and now. I
want to tell the Prime Minister
in all humbleness that auy more delay
in this matter is fraught with
the gravest consequences to India. We
Indians have got our noble dreams ot
a united India to occupy her place
in the comity of nations. Therefore
it is not a question of disintegrating
India ; it is not a question of weaken-
ing India. It is, on the other hand,
a case of strengthening India: so that
our great economic programmes, like the
Five-Year Plan, may remain not merely
paper plans, but become realities. that
would go to help our people. that would
go to make our country one of the:
greatest in the world.

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): Sir, I am not quite sure If
this debate is ending today.

Mr. Deputy-Speaker: [ have got as
many as forty-five names.

Shri Jawaharlal Nehru: I am merely
enquiring.

Mr. Deputy-Speaker: I leave it to
the House.

Dr. S. P. Mookerjee: We suggest it
may be continued.

Shri Jawaharlal Nehru: What I
wished to say was this. If the House
so desires, so far as Government is
concerned. we shall give every facility
for its continuance. I am intervening,
therefore. in the middle of this debate
and I hope my colleague and near
neighbour at the present moment will
at a later stage reply to the rost of the
debate.

I shall refer to some points that have
been mentioned and some ideas whickh
I have on the subject. Right from the
beginning it was said—I think it was
Dr. Lanka Sundaram who said it—that
we should keep away from passion and
Bl;ejudlce. I entirely agree with him.

. Mookerjee said that this is not a
matler which might be considered a
party matter. I also entirely agree with
him. And yet, may I say, that perhaps
it would have been better if it was a
party matter. I shall explaian myself.
Not that I want things to hecome party
matters, but a party matter is vome-
thing that cuts across provincial feel-
ings. It may be good. or it may be
bad. But anyhow it is not cn o pro-
vincial basis that a party waiuld consi-
der it. Well, this particular question
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is in the nature of things a provincial
question. Therefore, where division
comes or where friction comes as bet-
ween representatives of one prevince
and another—which I think is worse
than party divisions—perhaps it would
bave been better if it was a party
matter, if it is considered on the basis
of some principle, if you like. There
are different ways of looking at it, but
not on the basis of provincial diff-
erences, or thinking.

Now, an hon. Member—one of the
noted poets we have in this House—re-
ferred to the policy, the wld British
policy of divide and rule. He seemed
to conclude, to hint that in tais matter
of linguistic provinces, the policy of
the present Government is a continua-
tion of this divide and rule policy. Now
I must confess that I have failed to
understand that It may be a flight of
poetic fancy, perhaps. Whatever one’s
view on this question may be, how it
is a policy of divide and rule I do not
understand.

Now repeated references have been
made to the Congress policy for a large
number of years and one hon. Member
said that some time or other in the
past I used to go about shouting from
the House-tops or street corners about

uistic provinces. I am not aware
of having done so at all. In fact, T have
never been very anxious about linguis-
tic provinces. I might say—and this
is entirely, if 1 may say so, a confiden-
tial aside to the House—I have had
peculiar views about our provinces and
coming as I do from the biggest of
India's provinces. I think that pro-
vinces should be very small in this
country, but not provinces as we have
them today with all the parsphernalia
of a Governor. a High Court and this
and that. But my voice has been a
lonely voice. even when the Consti-
tuent Assembly was corsidering it.
We were so used to existing conditions
that we followed .more or less what we
have been used to.

Now talking about the Congress.
everybody knows that thirty Yyears ago
or thereabou's, the Congress stood for
linguistic provinces. Then skipping
over the period, in 1945-46 (seven years
ago) the Congress in its election mani-
festo said:

“It (the Congress) has also stood
for the freedom of each group and
territorial area within the nation to
develop its own life and culture
within the larger framework znd
it is stated that for this purpose
such territorial areas or provinces
should be constituted, as far as pos-
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sible, on a linguistic and cultural
basis.”

That .was seven years ago. The
latest position is as embodied in the
election manifesto of the last General
Electiong drawn up at Bangalore. May -
I read that out?

“The demand for a redistribution
of provinces on a linguistic basis
has been persistently made in the
South and West of India. The-
Congress expressed itself in favour
of linguistic provinces many years"
ago. A decision cn this question
ultimately depends up-m  the
wishes of the people con-erned.
While linguistic reasons have un-
doubtedly cultural and othsr im-
portance, there are othcr facwors
also, such as, economic, adminis-
trative and financial, which have
to be taken into consideration.
Where such a demand reoresents
the agreed views of the people
concerned, the necessary steps pres-
cribed by the Constitution, includ-
ing the appointment of a Boundry
Commission, should be taken.”

That more or less represents the
policy and the position of Government
in this matter.

Now. in regard to the Andhra Pro-
vince, for instance, hon. Members have
said: go and take a vote or plebiscite,;
95 or 97 per cent. would vote for it.
I entirely agree. But that does not.
get over my difficulties. I arn all in
favour of the Andhra province, But
what will happen if you take the votes
of the Andhras and the Tamilians and
others in regard to the issue and con-
flict like Madras city? Then you will
not get 90 per cent. this way or that.
It is quite clear that if you take the
vote of the Andhras on th2 Andhra
province on principle they will vote
for it en bloc. And rightly so, if I may
say so: just as if you take ihe votes of
large numbers of our friends on the
Karnataka question they will vote for
the Karnataka province. I have no
doubt about that. Or Maharashtrians.
If they did not do so, or if they were:
not expected to do so, the question does
not arise for our discussion. So we
proceed on the basis, on the assump-
tion that considerable numbers of peo-
ple in certain areas desire a province—
more or less a linguistic province you
may call it, although it is too limited
a phrase—but they want a province
where more or less their language:
prevails,

But the other question is where twa-
such areas overlap, where they come-
into some friction with each other how-
is one to decide about that overlap~
ping and that friction?
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Shri Jawaharial
That is a suggestion.

(Mayuram). Votes
Nehru: Possibly.

Therefore, the policy that Govern-
ment stated previously, a year age and
more, was this that where a demand
is made which is by general consent—
of course, it was taken for granted that
the people of that area as a whole more
or less wanted it. but the consen:t meant
.of those who were concerned in regard
to those overlapping and border
areas.—if that is obtained, them one
can go ahead.

Shri S. S. More: If these cifficulties
were there, why did the Cungress in
1927 at its Madras session passed a re-
solution that "time has come for the
creation of Andhra. Karnatak and Sind
provinces™?

Shri Jawaharial Nehru: My hon.
friend talks about 1927.

Shri 8. S. More: Yes.

Shri Jawaharia] Nehru: Well, much
has happened since then. I am prepar-
ed tv say: time has come today. I am
-not challenging that statement.

Shri S. S. More: Did you not visualize
these ditticulties then? Thut is my
question.

Shri Jawaharlal Nehru: No. Certain-
ly not. Because the question was not
a question which might be called a
practical question which could be given
.effect to then. At that time, naturally,
we gave expression to something which
was fundamentally a sound matter of
principle. But in giving eflect to that,
where there is conflict you have to re-
solve that conflict. How are you to
resolve it? You may resoclve it, as
somebody sugzested. on a straight
vote in that particular area ~n that
particular issue. But some uestions
cannot be decided by a straight vote of
that type. You have to consider, you
have to find ways and means of resolv-
ing that difficulty, and you have to
prepare a suitable atmosphere for it.

Speaking for myself, I hsve been
over-burdened by the thought that in
these critical days or years we must
give topmost priority to developing a
sense of unity in India and that any-
thing that might come in the way of that
unity might perhaps be delayed a little,
till we have laid that strong founda-
tion. Because of that I have, frankly—
and I should be quite frank wvith this
House—not taken any aggressive or
positive step for my own part in re-
gard to the formation of these linguis-
tic provinces. Although I agreed with
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the demand in many cases I left it at
that, and if there is consent,
well and good, we will do it and are
prepared to do it Two and a half
years ago or a little more, tihat is
towards the end of 1949 we had
practically come to the conclusion to
have an Andhra Province, because
most matters had been settled not
by compulsion by  us, but by
other people concerned, the Tamil
people, the Andhras and others.
1 think a Committee was formed and
the Local Government had practically
settled matters, when suddenly we
found that two or three important mat-
ters, very vital matters, were not set-
tled. Were we to give some kind of
a decision to compel acceptance of
that? This was just on the eve of the
New Constitution of the Republic. The
question was whether in this New
Constitution we should not include
Andhra as a seprate Province. We
as a Government were perfectly pre-
pared to do it. But we could not do
it when at the last moment conflicts
arose: so that for the last two and a
half years or more we were on the
verge of doing this, but something
happened outside our own compe-
tence that delayed matters. I have
no doubt at all in my mind, taking an
individual case like the Andhra Pro-
vince, that there is a great deal of
justification for it. It is bound to
come, and I have no doubt that the
Andhras want it. And in the final
?nalﬁsis that is the flnal justification
or ft.

But when we get into difficulties
about the City of Madras or Rayala-
seema—] am not putting this just
trying to create difficulties, I hope the
question of Rayalaseema would by
mutual consent be settled—whatever
it is, when you get into these difficul-
ties what is the Government to do, ex-
cept that it can follow two courses.
One is to allow a better atmosphere
and to try to encourage a settlement
by consent, The other is to come
down with a heavy hand and over-
rule this party or titat and give its
own consent. The second can be done.
Governments do it. But in a matter
of this kind hon. Members will no
doubt realize that strong feelings are
roused, and if we make a new pro-
vince by some kind of coercive
method and leave a trace of intense
bitterness behind between those two
provinces which used to be one and
were divided uo later, it would not
be good for either to start with that
trail of inheritance of ill-will and bit-
terness against your neighbours just
at the time when you are starting
from scratch, when you have to settle
down and build yourself anew.
Therefore it is infinitely better, even
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it takes a little more time, to
g:oﬁfhwith the goodwill and consent
of your neighbours and others.

That was our general s_\pproach.
And I submit that is the right ap-
proach because it will ultinmtely save
you more time this way than to try to
do something apparently quickly but in
offect by a method which may en-
tangle you into long arguments for
years. After all, even the simfplest
of partitions brings problems and all
kinds of difficulties, administrative,
financial, this, that and the other. The
Burma partition was very different,
of course. Nevertheless, it was a
complete partition with our goodwill.
There ‘was no conflict in it still it
took ten years, 1 think, to work 1tsg1t
out gradually, while it has not quite
worked out yet in some ways. And those
other partitions, the unfortunate ones,
which happened in this country un-
doubtedly made many of us and many
in the country become rather hgsitam
about changing the map of India too
much. It is not in that way, o‘t course,
and 1 am not comparing it 1'5"'1th that.
But it does rather upset things. Of
course, where it is necessary, let us
change 1. 1 am perfectly agreeable
that it is necessary in some Cases. But.
the resolution that has been put for-
ward, as it ig worded, seems to me,
not only completely unacceptable,
but, if I may add, completely objec-
{ionable. It is all very well for our
friends from Andhra, or Maharashtra
or Kerala or Karnataka, to put for-
ward a definite proposal which could
be considered and then accepted or
not. But, a general proposition say-
ing “let us take the map of India, and
on the basis of language, le{ us re-
shape and cut it up anew,” IS One,
which, I submit, no reasonable person
can support. Because, it means your
cutting up everything that you have
got, upsetting eveiything that Yyou
have got, and just at the moment when
you are more or less settling down in
some way or other, unsettling every-
thing. It will be dangerous at any
time. More so, at a time when the
world hangs on the verge of a crisis,—
one does not know what tomorrow or
the day after might bring—for us to
unsettle and uproot the whole of
India for a theoretical approach or a
linguistic division seems to me an
extraordinarily unwise thing.

Then, again, in this matter, we have
got a magnificent inheritance of India.
We want, of course, to better that
inheritance, to further it, to advance
it. In doing so, if we think too much
parochially or provincially, which is
scmetimes justified—I do notsay that
one should not think of his parish or
his province; one should—if one ap-
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plies that parochial way of looking at
the whole of India, it is a dangerous
thing. This resolution i for trans-
ferring the parochial or provincial
outlook to the whole of India, gnd
upsetting everything.

My hon. friend Dr. Syama Prasad
Mookerjee sgpoke eloquently about
West Bengal. I have no doubt that
every Member in this House realises
the tremendous burdens that West
Bengal has had to shoulder and face.
I have no doubt at all that of all the
States in India, West Bengal has had
to shoulder more burdens than any
other as a result of the Partition and
the rest of it, and other matters con-
nected with that. I am sorry that he
rather strayed away into other matters
in regard to East Bengal, those are
other questions. He advanced an argu-
ment that because of the heavy popu-
lation of West Bengal, some adjoining
areas may be added on to it. Now, I
am not giving an opinion. Logically
or theoretically speaking, that seems
to be a valid argument. But, you can-
not always be logical in these matters.
I am quite sure that Members from
Bihar did not wholly approve of what
Dr. Mookerjee might have said, regard-
less of party or anything else. I am
not going into whether they are right
or he is right.

Let us take another thing. Dr.
Mookerjee talked about certain dis-
tricts, etc. Two or three months ago,
I was in the Darjeeling area of North
Bengal, and there was a deputation
from the Gurkha league demanding a
Gurkha or Nepali province in Northa
Bengal. Now, I am quite sure Dr.
Mookerjee does not approve of that.
It means taking away something even
from this restricted Bengal. I might
inform the House my own reactions %o
that. But, instead of using my own
words, I shall read out an answer Lhat
Sardar Patel gave in this House, with
which I entirely agree. When this
question of Gurkha province or Uttar-
khand came up, his answer was:

“The Government of India con-
sider this move of Uttarkhand in
North Bengal as unreal, miscon-
ceived and harmful to national
interests. The Government of India
are determined not to give any
quarter to any agitation for the
formation of any such province
and will not allow the solidarity of
the country to be disturbed by
such mischievous moves.”

In this matter, Dr. Mookerjee and I are
in complete hundred per cent. agree-
ment. My point is this. If Dr.
Mookerjee starts the question of re-
distribution round about Bengal all
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these questions arise, not only in the
west, but in the north too. Every-
thing comes up in the boiling cauldron
of distribution all over India and one
does not know what will emerge out ol
it ultimately.

It is all very well to say. as some
hon. Members have said, as Dr.
Mookerjee has said, as Dr. Khare ras
said, ‘decide this question this way or
that way; do not leave it undecided’.
Well, I confess I do not understand
that. I can understand even a specific
mattier being decided. But, a general
question of re-distribution in India
being decided this way or that, I do
not understand. In fact., such things,
normally, are not decided this way or
that way. You may lay down some
general principles if you like. But,
principles come into clash. There is
the principle of linguistic provinces.
There is the principle of economic self-
sufficiency or whatever it is. There arec
financial considerations; this, that and
the other; there are so many considera-
tions. You have to balance all these
things and then come to a particular
decision in a particular place. No
single general principle will apply.
Normally speaking, you take what you
have got. You have got the preseit
structure of India, geographically. In
fact, in the last three, four or five
years, it has changed very greatly.
First of all by the Partition which lock
away a part of India. and secondly by
the merger-of a large number of the
old Indian States. the picture las
changed greatly. But. nevertheless,
roughly speaking, the old provinces of
India remain more or less the same.
That does not mean that they should
not change. Certainly, they may
change. You start with the basis that
you do not upset it. You take one
particular demand, and if it is reason-
able, you consider it and give effect to
it, if you like. But, to say, that you
should give effect to the principle ail
?ver India, there is no particular mean-
ng.

In great countries like India, like
China, there is always this great diffi-
culty about provincialism. They are
huge countries and inevitably, differ-
ent parts of the country differ from
other parts, sometimes in language,
sometimes in ways of living and so
many other things. In China they
have some great advantages over us.
They have, at any rate, one written
language for the whole of China
although the spoken language differs.
Both these great countries have had
to contend against provincialism. I do
not khow enough about the past or
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the recent history of China as to how
they have dealt with this question tor
me to go into details about it. But,
generally speaking, they have tried to
get over it by getting rid of the mro-
vinces themselves. 1 believe they
have divided China into a number of
what they call Zones, flve or six or
seven or eight, whatever the number
may be. Apart from two or three
autonomous areas. which are Mongolia
and Tibet, the rest are Zones, which,
presumably, cut across the old provin-
cial boundaries. 1 cannot judge aboul
China: I merely mention this because
the problem is, in regard to size and
provinces, much the same here. May
be, it is more difficult here or, more
ditfferent here. But, our thinking too
much in terms of anything that leads
to an intensification of provincial feel-
ings will, undoubtedly, weaken the con-
ception of India as a whole. That i3
one aspect of it.

Another aspect, which is equally im-
portant, is that we have certain very
important languages in India. A
language by itself may be good or bad;
but round that language clusters ways
of living. sometimes ways of thought
and all kinds of ways have grown
round it and it is but right that ihat
particular aspect of cultural mani-
festation should have an opportunity
for full growth.

So far as language is concerned, 1
think that we should encourage almost
every hill dialect in India. I am not
in favour of suppressing these langu-
ages. and certainly the major languages
must go ahead. So. in order to en-
courage the growth of the people, ihe
best way is through the language they
speak, and every State should do that
if it is multi-lingual, it should do it
in the different languages. whatever it
is. Why the political boundary should
necessarily be a linguistic one, I do
not see. If there are within the
same boundary different languages,
they can have pride of place and be
given full opportunity. But I think
that although the linguistic demand is
mentioned so often, it is not really the
question of language that counts in
this. Here and there it does, but
behind that there is something which
is a little more difficult to deal with.
It is a feeling of not having a square
deal, if I may say so. That feeling
comes in; otherwise, probably the
language issue would not arise—a
feeling that if they were separate and
managed their own affairs, well, they
will see to it that they get the squarc
deal. If the feeling is there—and it is
there—I cannot say whether there is
much justification or not. but the mere
fact of feeling, it should not be there,
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That is bad for us. That we should
still function in this narrow provincial
way of showing favour to one group
and distinguishing the other group
from it—that certainly is a bad thing
which means that we are still limited
in our outlook, and however big wuur
talk may be. we do not really think or
function in a national way. We have
to admit that. Having admitted it, we
have to try to get over it. If we get
over it, we should not do something
which encourages that rather limited
outlook. So you come up against two
things. One is that we should not en-
courage that limited and limiting out-
look; secondly, we must cncourage the
growth of the people in every way
through their own language—cultural
and other growth. You can balance
these things. As a matter of fact,
roughly speaking, part of the south of
India, certain parts of the south of
India—there is more or less a linguistic
division in India; it may overlap here
and there. but it is there—in the south
you have two great States, Bombay
and Madras which are multi-lingual. I
should have thought that to live in a
multi-lingual State gave greater oppor-
tunities of growth and for developing
the wider outlook than to live in this.
if I may say so. as somebody said., big
leviathan of a State like Uttar Pradesh.
Then you will find. because you will
find in history and elsewhere. that
countries, small States are forced to
think in large terms. The people
living in small States are forced to
think in large terms. They are forced {o
learn languages of other States. Be-
cause people live in huge States and
countries. they become so content with
the vast area that they do not think
of the other areas or other people. They
become self-complacent and all that. It
is not a good thing, this business of
size by itself. It never connoted either
intelligence or anything else. I do nut
know why people are intent on great-
ness in size, geographically or other-
wise. This idea of size, if I may say
so, comes from olden days and is con-
nected with land: a man owning morc
and more land. therefore getting more
and more income; therefore, if he is a
King, more and more people calling
him Your Majesty or whatever it is.
The size does not mean growth in any
sense, but still we seem to think so—
I am quite sure. for my part I am
perfectly agreeable for Uttar Pradesh
to be made into four provinces if wyou
like; have three. four or as many as
you like, but I doubt very much if
many of my colleagues of Uttar
Pradesh will relish that idea., and thev
probably swould like another chunk
from another province,
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Pandit Balkrishna Sharma (Kanpur
Distt. South cumn Etawah Distt.—East):
Aftéer all, we are Hindi speaking.

Shri Jawaharlal Nehru: It is quite
so. Some hon. Members referred to
Hyderabad and the desirability or
necessity for it to be cut up. May I
say that I think it would be undesirable
and unfortunate and injurious for
Hyderabad to be disintegrated. Some
hon. Members may not agree with me.
That is a different matter. I am not
challenging their bona fides in this
matter, and I am not speaking about
ever and ever. I am speaking of the
present and the near future. and I
think any attempt at splitting up
Hyderabad would ubpset the whole
structure of South India.

Shri Velayudban: How?

Shri Jawaharlal Nehru: I am expres-
sing my opinion. It would upset the
whole structure of South India. For
years you go about trving gradually
to settle down. Here you have got a
certain administrative and other con-
tinuity. As a matter of fact, we
should have thought in terms of these
provinces or States purely as adminis-
trative units and nothing more. What-
ever is convenient we have. In regard
to other matters we do not think in
terms ef the provinces necessarily,

Dr. N. B. Khare: On a point of in-
formation. Will not the abolition of
monarchy in Kashmir affect the whole
structure of the whole of India?

Shri Jawaharlal Nehru: May I. first
of all. suggest that the hon. Member's
use of the word “monarchy” is not first
accurate or precise? There are no
monarchs in India of any kind. There
are certain persons who had a limited
authority in their States under the
British power in the old days. and
even that limited authority has gone,
and they have been given some kind of
honoured place without the slightest
power or authority. That is the pre-
sent position.

Dr. N. B. Khare: I meant the same
thing by the _ word. 1 used the word

- “monarchy” because there is no other

simple word.

Shri Jawaharlal Nehru: I quite
agree with the hon. Member.

I do not agree with the suggestion
that this will have any large upsetting
effect if that is done there. I do uot
see any upsetting effect in what
happens to an individual here and
there. however big he may be. It does
not upset the country. What would
happen to millions of people that up-
sets the country. But, if any right
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move is taken in Kashmir, they may
try to like the consequences of that in
the rest of India. The position, there-
fore, of Government in this matter is
this: that we feel, that we recalise that
there is a strong demand by large
numbers of people for certain linguistic
provinces in India to be constituted.
More or less this is so in South India—
in other parts also as Dr. Mookerjee
has pointed out. Almost every province
has some petty demand, but those are
not important.

Now in regard to these demands in
South India which are old demands.
which have great justification behind
them, we are perfectly prepared to go
ahead. We are not going to take up
the question of India and shape it on
a linguistic basis, but we are prepared
to take up any particular matter, to
consider it and I would repeat what we
have said before, in regard to them
nobody expects agreement by every-
body, 100 per cent. agreement, but in
regard to the major matters which are
at the present moment dividing the
States concerned, on that there should
be a fair measure of agreement. If
that is so, if I may give an example
with regard to the Andhra claim, I
believe it was Dr. Lankasundaram who
said that no Andhra will ever give un
his claim to the city of Madras. I am
quite sure the Members of this House
here from the other parts.........

Shri Vittal Rao (Khammam) : What
Dr. Lankasundaram said is not very
true.

Shri Jawaharlal Nehru: I am sure
many Members from the Tamil areas
would equally vehemently assert some-
thing to the contrary. But there it is.
Let them come together and come to
some kind of settlement. So far as I
am concerned, or so far as we are con-
cerned as a Government, I do not sug-
gest that we should remain passive in
this matter. I am prepared to do all
I can to help in that settlement, I am
certainly prepared to bring them
together, but I just cannot see how 1
can go with a flaming sword to the
Tamils or the Andhras and say “You
must submit to the other's demand.”
That I find very difficult to do. If I
do that. even so the result will be not
good, because you leave this trail of
bitter memories behind, then may be
they will have a feeling of recovering
the lost territory later on from another
province. But the difficulty is this.
We talk about Vishala Andhra, the
Maha Gujerat, or the Samyukth
Maharashtra. If we see a map, we find
that they all overlap.
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Shri Gadgil: The word “Samyukth”
means unite only, Samyukth Maha-
rashtra means no overlapping.

Shri Jawaharlal Nehru: If you iook
at the maps of Maha Gujerat, the
Vishala Andhra or the Samyukth
Maharashtra. you find that they over-
lap a come into conflict with each
other. o long as you are discussing
the theory of it, many people from the
Maha Gujerat will vote for the Vishala
But as soon of
i they see the maps. they will come, as

" very poetical)if I may say so. As soon
as they comé to brass tacks. then you
find conflicts arising all over.

Shri Chattopadhyaya: I have become

. the poet sai§ to brass tacks—it is not

¥! rather unpoetical after coming to the

House)

Shri Jawaharlal Nehru: And we may
be told. and ancient history mav be
invoked to say that “in the year 1000
A.D. or something like that, Maha
Gujerat spread right up to there,” or
“Look at history. af® the time of tre
Rashtrakutas. the Maharashtra empire
was up to here or there.” It was
there; very interesting history no
doubt. to say that the Andhra Empire
at the time of Ashoka or later had
spread up to...(Interruption). We get
back to these ancient historical memo-
ries. and try to claim that territory.
Those ancient empires in their day
were rather warring empires or
imperial entities conquering other
places. If the Andhras think of the
ancient Andhra empire, and if the
Maharashtras think of the old Maha-
rashtra empire and so on......

Dr. N. B. Khare: But we do not
think like that.

Shri Jawaharlal Nehru: I am not
accusing anvbody. I merely say that
this is something where no Member of
this House thinks that way. But this
talk of linguistic provinces and his-
torical parallels of where they were,
leads quite inevitably to thinking that
way and of spreading out in a sense,
not a dominating one. but still of being
in a more important position vis-a-nis
the neighbour. Obvinusly you cannot
possibly produce all those things. You
cannot divide and give the same terri-
tory to two provinces, because they
overlap. So therc are all these diffi-
culties.

Why have an agitation to convinee
me? I am convinced. If you are an
Andhra go and talk to the Tamils or
others who are concerned, and I will
join the talks too if necessary. tot
that I want to keep out of it. It is no
good trying to convince me becayse I
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am convinced about the same. I am
not convinced about the same, as I
said, if somebody talks to me about
Uttar Khand. I am very much opposed
to it; if somebody else talks of a S”:kh
province, I say “Nothing doing. 1
am not going to play about with my
frontiers there, That is a different
matter. But in regard to these major
claims like Andhra or Karnatak or
Kerala or Maharashtra.........

Dr. S. P. Mookerjee: And of West
Bengal.

Shri Jawaharlal Nehru: West .Bengal
and other places are not questions of
new provinces. They are merely ques-
tions of frontier rectification, if you
like it to put it that way. I have no
objection to that. I do not myself see
why conditions should arise between
the State of Bihar and the State of
Bengal such that people should feel
unhappy in crossing over from chis
side or that, either refugees or others.
I think it is all one country.

Shri Syamnandan Sahaya (Muzaffar-
pur Central): There is no such diffi-
culty.

Shri Jawaharlal Nehru: I do not
think that there is universal agreement
in that matter. However, we shall
consider that separately, but again that
has to be considered, in a spirit of
goodwill, because the odd thing is that

the more the one side agitates about /

it, the more the other side gets rigid,
because you are not dealing with......

Dr. S. P. Mookerjee: That is why we
want your intervention.

Shri Jawaharlal Nehru: My inter-
vention? Not intervention, but my
help I am prepared to give, because 1
do, as everybody else here, want to
solve these problems. But it must be
realised that this kind of one-sided
agitation really comes in the way of
the solution of these problems, because
the people of the other provinces get
excited the other way......

Dr. S. P. Mookerjee: To solve, not to
avoid the issue.

Dr. Rama Rao (Kakinada) : What is
your objection to holding a plebiscite?

Shri Jawaharlal Nehru: Plebiscite of
the population of Madras about
Madras?

Dr. Rama Rao: In all disputed areas.

Shri Jawaharlal Nehru: That too, if
the States concerned, agree to the
plebiscite, let us have it, but imposing
a plebiscite where it may be a decision,
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let us say, by 45 to 55 or somethingZ
like that, would not help, bitterness will
remain and you cannot dispose of all
these things normally by plebiscite.

Shri Meghnad Saha (Calcutta North
West): May I just point out that Soviet
Russia had all these multi-lingual pro-
blems, and they had solved it very
satisfactorily and it has been working
for the last 30 years?

Shri B. S. Murthy (Eluru): As far
as the Andhra Province is concerned,
there was a partition Committee, and
the hon. the Prime Minister has admit-
ted that almost all the questions have
been solved except one or two—such
as the city of Madras etc. May I know
what prevents the Government now
from postponing these two issues like
the Madras City and others, to a later
date, but meanwhile form the Andhra
province in regard to which he nhas
lz:.-:.':ept.ed that every Andhra is very

een.

Shri Jawaharlal Nehru: Prof. Saha
referred to the case of the Soviet
Union, Well T do not think it applies
here. That is helpful, no doubt, but
not very much so. First of all, the
Soviet Union emerged as it is today
after years of fire and civil war and
slaughter. All kinds of things
happened there. There was invasion
from ouiside, and what not. Out of
that it is in a sense easier to build
up. Secondly, India is much more, if
I may say so, of a unity than the
Soviet Union. The Soviet Union is
no longer an Empire as a whole, but
it is a collection of a number of totally
different countries, Russia plus other
countries and Siberia. They Lave
formed a political unit and are happy
about it. That is very good. So they
proceeded on a different basis. on the
basis, in theory, of independent
republics federating together. Now,
India is completely different{ from that
position. You cannot have that here,
on the basis of independent republics
federating together. We are a niuch
more unified country. The question
would arise if vou took Russia, that
is, not the Soviet Union, but Russia
which is more of a unified country,
and compare that to Iadia. That will
be a better comparison than taking
large tracts of Asia which belong to the
Soviet Union. which have heen added
to it. and which follow a common
policy etc. Even so, as a matler of
fact probably the theory there is
somewhat different from the practice—
I mean the. theory of secession. I think
it is perfeclly clear that no part of
it can secede at all. and as it happens,
there has  been a progressive
decentralisation there. In spite of the
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theory of _secession, the process of
centralisation has gone pretty far.

Sardar Hukam Singh: I have to say
something for the information of the
Prime Minister. The case of North
india nas been dismissed 1 one
sentence, that even in North India they
want a Sikh State. There is nothing
to it. Before hearing any representa-
tive of North India. it has been
assumed that some State is desired.
I am afraid the judgment has been
given before hearing the parties. Why
has it been assumed tnat a Sikh State
is desired? That pre-conception 1s
wrong and I should add, Sir,
nobody ever demanded that. The
resolutions of the Akali Dal ard...

Mr. Deputy-Speaker: 1 will gite the
hon. Member an opportunity to speak.

Shri Jawaharlal Nehru: I welcome
the hon. Member’'s devlaration. 1 do
not for a moment say thal ony
responsible person has asked for it.

Sardar Hukam Singh: Does the
Prime Minister listen to what
irresponsible persons say?

An Hon. Member: Are we starting
the question nour now?

Dr. Lanka Sundaram: On a point
of procedure, Sir. Befure you call
upon ihe next speaker, would

Government indicate their }ntenliuns
as 1o tne coniinuation of this debate,
and if so, for how long?

Mr. Deputy-Speaker: There are
still as wmany as <6 Members who
desire 10 speak. .

Shri Nambiar:
Sir. _
Several Hon. Members: No, non,

Mr. Deputy-Speaker: Order. order.
I will not accept the closure.

Shri Nambiar: Otherwise, is it to
be talked out, Sir?

Mr. Deputy-Speaker: It is within
the province ol the Speaker to decide
whether there nas been sufficient
discussion or not. 1 (o not feel that
there has been sufficient discussion
over this matier.

Shri Lakshmayya (Anantapur) :
Linguistic  provinces  will breed
antagonism and bitterness and create
a number of differznces and dissen-
sions. Mere separation of a province
on a linguistic basis is injurious to
the national ianguage and national
spirit. It creates sub-nations and it
creates inter-provincial _1solatlon:
inter-provincial isolation will have its

I meve a ciosure,
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own sub-national sentiments. 1t
stunds 1n the way of the growth of
national spirit and pational language.
A linguistic province will bring in its
train a number of other evils, It
creates minorily projjlems by breeding
mtolerance. There may be a large
number of people living 1n a province
speaking a different anguage; what
apout their fate? Soon after the
lhinguistic province is formed, they
will be looked down with contempt
and will be treated as aliens and
outsiders by the majority of the
people, who speak the regional
language. The Telugu-speaking people
or the Ramnad and Coimbatore
districts are not at all happy; they
nave Dbeen trealed with contempt
and hatred by the Tamils. Again.
I may quotle another example regard-
ing the spirit of ‘intolerance.! The
people of some districts in Orissa are
even now unhappy. Though Orissa
was separated some 17 years ago.
these people have been suffering
from this handicap., This minority
nreblemn has tu be considered in
regard to lingujstic provinces.

Mere separalion of a province on
a linguistic basis is really an injurious
thing. Geographically it must be
contiguous and for administratlive
cunvenience it may be separated.
Now, if at all these provinces are to
be redistributed on a linguistic basis,
as the motion itself lays down, the
old map of India has to be redrawn
and old border States are to be
broken into fragments. Now this is
not the propitious time and we do not
at present have peaceful atmosphere
which is necessary for dividing States
by proper planning on a linguistic
basi;;l or some other basis, convenient
to all

I come from Rayalaseema, and the
inclusion of Rayalaseema in the
proposed Andhra province is again a
thing to be considered. From the
very beginning, the people of
Rayalaseema have been definitely
opposed to their inclusion in the
Andhra province. Not because we do
not want that we should be included ;
there are several difficulties for its
inclusion., The distrust and appre-
hension which exist in the minds of
the Telugu people against the
Tamilians for their domination and
exploitation find their counterpart in
the mind of Rayalaseema. They are
economically, educationally and
politjcally backward. Hence they doubt
and they apprehend that the people
of the coastal districis, who are more
advanced will explnit them and will
dominate in services and in the
Legislatures and in the developmental
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schemes which are going to come.
Of course there is an agreement
between the people of [Rayalaseema
and the people of the coastal districts
comprising Vizag, West (iodavari,
East Godavari. Guntur and Krishna.
These five districts are called the
coastal districts, The agreement which
was made in the year 1¥37 is generally
known as the Sree Baugh Pact which
»my hon. friend, Dr. Lanka Sundaram,
referred to. According to it—there are
some conditions laid down to safe-
guard the interest of the people.
Rayalaseema will have a Universily
centre at Anantapur; she will have
the choice of selecting the capital of
the State or the High Court in any
place within the area of Rayalaseema
and will have equal namber of seals
in the Legislatures and secure
priority for the irrigational schemes.
In spite of this agreement un-
« fortunately the Jifferences are not
bridged ; they are as they were. For
instance. the Government College at
Anantapur seceded from the 'Andhra
Universily and gol itself afliliated to
the Madras Uniwersity. This itself
shows that there 15 no bharmony
between the people of Rayalaseema
and the people of Andhra. As the
Partition Commission indicates, there
are a number of outstanding differ-
ences and unresolved questions, which
still remain unsettled. Now there ic
a boundary dispute also in the district
of Bellary, and some of the taluks in
Chiitoor district are claimed by the
Tamils as well as by the Kannada
people. Chittoor also claims some
taluks in Chengalput, some in North
Arcot and some in the District of
Salem. These are not easy for solution.
We have another diificuliy, and that
is the financial position of the
proposed new State. The phrase
Rayalaseema itself is an attractive
one; it is a reminder of the past glory
and a pointer to the future. It has
seen glorious days, and it has enjoyed
unique splendour and privilege curing
the reign of King Krishnadevaraya.
It was described by foreign travellers
and the historians who visited the
Capital of Vijayanagar empire as a
“land of plenty and prosperity.” Now
it is a famine zone—a poor and
backward tract. It requires a number
of projects, both major and small, {o
#be executed. The economic develop-
ment of Rayalaseema is to be assured,
and if at all this recurring famine
is to be warded off. all the projects
that are now under execution and
some of them are under contemplation
have to be executed completely.
en alone will famine disappear and
the area will again become a land cf
Plenty and prosperity. All that
involves heavy -apital expenditure,
It we got the Andhra Province
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established. it is already a province
of deficit budgets. Accordingz to the
Dar Commission. the deficit will be
Rs. six crores. The Partition Com-
mission, estimates the deficit to be
Rs. two crores. The revenues have
dwindled and many of the funds—
famine fund, village development
fund and several other funds—have
largely disappeared: the amount in
the funds has come down from Rs.
32 crpres to a few lakhs. Under the
allotment of assets and liabilities to
Andhra Province by the Partition
Commission. it gets very scanty
amount, It cannot meet the require-
ments of the projects. Siarting with
a career of deficit budgets resorting
to taxation in the verv first year,
how can the new Andhra Province
find funds to meet the expenditure on
all these projects? There are some
thermal stations to be installed. and
some other schemes of extending
power supply are ready for sanction.
All these require  money. The
Andhra Province will be very much
crippled by its deficit budget and by
its divided resources in these arezs.
The eilect of partition will be a
disaster for Ravalaseema, Rayala-
seema sees much chance in an
undivided Madras State and they
hope that they will get something.
They have a right over Madras,
because all these days they have been
neglected and now the undivided
Madras State is coming forward to
help them and hence we cannot leave
Madras. Further. Madras is close to
Rayalaseema. and we do not want
that it should be cut away from
Madras. That is one reason.
Secondly, on account of paucity of
funds most of our projects, big and
small, may be abandoned or slowed
down if it is included in the proposed
Andhra Province. In view of all
these things, we oppose the motion
for the immediate formation of an
Andhra Province and also the
inclusion of Rayalaseema in the
Andhra Province.

Dr, S. P. Mookerjee: Sir, before you
adjourn the House, may I know when
this debate will be continued? In
order to maintain the continuity of
the debate, it should not be put off
for a long time. We may have to sit
on Saturday in order to continue the
debate on this resolution.

The Minister of Home Affairs and
States (Dr. Katju) : We will consider
the matter and let hon. Members
know some time in the near future.

Shri Syamnandan Sahaya: We may
sit in the afternoon. If there is any
objection to sitting on Saturday, we
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[Shri Syamgandan Sahaya)

could sit in the afternoon and finish
the debate. My hon. friend Dr.
Mookerjee is right when he says that
a debate like this should not be
postponed for long and then agaln
discussion started. We could sit in
the afternoon tomorrow, if the hon.
Minister agrees.

Dr. Katju: The hon. Member will
not expect me to consent off-hand.
We may be able to say something
tomorrow.
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Shri Syamnandan Sahaya: I
suggest we sit day after tomorrow in
the afternon.

Mr. Deputy-Speaker: 1 understand
hon. Members are anxious to have
this debate closed as early as
possible. The Government will consi-
der that matter and give an indication
to the House tomorrow.

The House then adjourned till a
Quarten Past Eight of the Clock on
Tuesday, the 8th July 1852,



